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SYNOPSIS 

This Application has been filed by the Applicant, Mr. Satam Patnaik for 

unauthorized use and violation of forest diversion conditions by Respondent No. 2, 

Jindal Steel and Power Limited (JSPL) in Kaliakata Reserved Forest (RF) and 

Durgapur RF, Angul, Odisha. Initially, on 15.07.2014, the Forest Rights Committees 

(FRCs) of Kaliakata and Malibrahmani villages approved the diversion of 4.46 acres 

(Kaliakata RF) and 9.06 acres (Durgapur RF) respectively, for a proposed Integrated 

Elevated Pipe Conveyor. The Ministry of Environment, Forest & Climate Change 

(MoEFCC) granted Stage-I (13.07.2015) and Stage-II (28.02.2017) approvals, 

subject to strict conditions, including no unauthorized road construction and no 

change in land use beyond the sanctioned project. However, Jindal Steel and Power 

Limited violated multiple conditions of the Stage-I and Stage-II, by constructing a 

coal transportation road instead of the approved pipe conveyor, expanding it beyond 

the sanctioned 2.5 meters to over 10 meters and committed various other non- 

compliances. 

Despite multiple petitions to government authorities since 30.03.2022 and official 

findings of violations, no action has been taken against JSPL by the Odisha State 

Government or MoEFCC (Ministry of Environment Forest and Climate Change). 
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The Applicant, Satam Patnaik, is filing the present case on 05.03.2025 due to blatant 

violations of Forest Conservation Act, 1980 and environmental laws by JSPL in 

Kaliakata RF & Durgapur RF. Failure of government authorities to take action 

despite multiple official reports, petitions, and show cause notices issued to JSPL 

regarding the illegal expansion of forest land usage beyond the approved layout, 

damaging the ecology, wildlife, and tribal communities. 

 

 

 

LIST OF DATES 
 

Date Particulars 

15.07.2014 Kaliakata Village FRC (Forest Rights Committee) approved forest 

diversion of 4.46 acres of forest land of Kaliakata RF for non-forest 

use, that is “Integrated Elevated Pipe Conveyor”. 

Malibrahmani Village FRC (Forest Rights Committee) approved 

forest diversion of 9.06 acres of forest land of Durgapur RF for non- 

forest use, that is “Integrated Elevated Pipe Conveyor” 

13.07.2015 Stage-I approval by MoEFCC (Ministry of Environment Forest and 

Climate Change) for forest diversion of 6.682 ha of forest land for 
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 laying of infrastructural facilities like integrated pipe conveyor and 

railway line for transportation of coal to their Coal Washery located 

inside their integrated Steel Plant premises located in Angul district, 

Odisha and outward movement of finished steel and other by-products 

therefrom by M/s Jindal Steel & Power Ltd., subject to various 

conditions 

28.02.2017 Stage-II approval by MoEFCC issued with further additional 

conditions 

30.03.2022 Show cause notice issued to Jindal Steel & Power Ltd., Angul, 

regarding violation of conditions of Stage-I and Stage-II imposed by 

the Govt. of India, MOEF 

20.04.2022 Reply by Jindal Steel & Power Ltd to the respective show cause notice 

issued by DFO, Angul 

02.12.2022 Letter from DFO (Divisional Forest Officer), Angul to RCCF 

(Regional Chief Conservator of Forests), Angul informing that the 

reply given by Jindal Steel & Power Ltd. to the show cause notice 

issued by DFO, Angul, is not tenable against the violation 
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09.12.2022 Letter from RCCF, Angul to PCCF (Principal Chief Conservator of 

Forests), Odisha, regarding violations by Jindal Steel & Power Ltd., 

and requesting to take further course of action at the earliest 

13.02.2024 Petition by the Applicant to DFO, Angul, requesting an enquiry and 

necessary action against violation of permission given to Jindal Steel 

& Power Ltd., for usage of diverted forest area in Kaliakata RF & 

Durgapur RF of Angul Range 

15.04.2024 Petition by the Applicant to DDM (Deputy Director of Mines), Talcher 

Circle regarding violation of Transit Permit (Permit No. 

L42400956/Mines, Dated 08.04.2024) and unlawful coal 

transportation 

05.06.2024 Follow-up petition to DDM, Talcher Circle, regarding no action taken 

against Jindal Steel & Power Ltd. for violation of Transit Permit 

(Permit No. L42400956/Mines, Dated 08.04.2024) 

13.06.2024 Petition by the Applicant to the Director of Mines & Geology, Odisha, 

regarding inaction by the DDM Office against the violation of the 

Transit Permit by Jindal Steel & Power Ltd. 
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18.06.2024 Petition by the Applicant to RCCF, Angul, requesting necessary action 

against violations of permissions given to Jindal Steel & Power Ltd. 

for usage for diverted forest area in Kaliakata RF & Durgapur RF of 

Angul Range 

20.06.2024 Letter from DFO, Angul to Jindal Steel & Power Ltd., informing them 

that the use of the Forest Road of Raijharan, Kankrei, Nisha, and 

Kaliakata by their organization is without permission from the 

competent authority, thereby they are directed to stop using the 

aforementioned forest road immediately 

25.06.2024 Letter from RCCF to the DFO, Angul, referring to the Petition dtd. 

18.06.2024 made by Satam Patnaik, pursuant to which, requesting 

them to take necessary action against the violation of permission given 

to Jindal Steel & Power Ltd. for usage for diverted forest area in 

Kaliakata RF & Durgapur RF of Angul Range 

22.07.2024 Petition by the Applicant to DFO, Angul requesting to take necessary 

action against violation of conditions and purpose of forest diversion 

by Jindal Steel & Power Ltd., for usage of diverted forest area in 

Kaliakata RF & Durgapur RF of Angul Range 
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30.07.2024 Petition by the Applicant to PCCF (Forest Diversion & Nodal), 

Odisha, requesting to take necessary action against violation of 

conditions and purpose of forest diversion by Jindal Steel & Power 

Ltd., for usage of diverted forest area in Kaliakata RF & Durgapur RF 

of Angul Range 

01.08.2024 Letter from PCCF, Bhubaneswar to RCCF, Angul, directing to furnish 

a detailed comprehensive report on the violations committed by Jindal 

Steel & Power Ltd. along with KML files of the forest land violated 

for onward transmission to the GoI, MoEFCC, Regional office, 

Bhubaneswar for taking necessary action 

03.10.2024 Petition by the Applicant via email as well as physical hard copy sent 

to MoEFCC Eastern Regional Office regarding inaction against Jindal 

Steel & Power Ltd. for violation of Forest diversion (Kaliakata RF) 

09.10.2024 Letter from MoEFCC to Government of Odisha, regarding inaction 

against Jindal Steel & Power Ltd. for violation Forest diversion 

(Kaliakata RF) 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

(Under Section 18(1) read with Section 14(1) and 15 of the National Green 

Tribunal Act 2010) 

ORIGINAL APPLICATION NO.  OF 2025 

 

 

IN THE MATTER OF: 

 

Satam Patnaik, C/O: Shri Bala Krushna Pattanaik Trust 

6th Lane, Amalapada, Angul-759122 

Email- satam.patnaik@gmail.com 

…APPLICANTS 

VERSUS 

 

1. State of Odisha through Chief Secretary of Odisha 

LokaSeva Bhawan, Bhubaneswar- 751001 

Email- csori@nic.in 

2. ED & Plant Head, Jindal Steel and Power Ltd. 

Jindal Steel & Power, Chhendipada Road, SH-63, 

 

PO- Jindal Nagar, District – Angul, Odisha – 759111, India 

Email- pankaj.malhan@jindalsteel.com 

mailto:satam.patnaik@gmail.com
mailto:csori@nic.in
mailto:pankaj.malhan@jindalsteel.com
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3. Additional Chief Secretary, 

Forest, Environment & Climate Change Department 

 

Kharbela Bhawan, Bhubaneswar, Government of Odisha- 751001 

Email- fesec.or@nic.in 

4. The Principal Chief Conservator of Forests and HOFF, 

Odisha 

Aranya Bhavan, Chandrasekharpur, Bhubaneswar 

Email- pccf.hoff@odisha.gov.in 

5. District Collector, Angul 

At/Po/Dist- Angul, Odisha- 752001 

Email- dm-angul@nic.in 

6. Divisional Forest Officer, Angul 

At/Po/Ps- Angul 

Email- dfoangul@gmail.com 

 

7. Chairman, Odisha Biodiversity Board, 

Regional Plant Resource Centre 

Ekamrakanan, Nayapalli, Bhubaneswar- 751015 

Email- msobb@rediffmail.com 

mailto:pccf.hoff@odisha.gov.in
mailto:dm-angul@nic.in
mailto:dfoangul@gmail.com
mailto:msobb@rediffmail.com
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8. Deputy Director General of Forests (C), 

Ministry of Environment, Forest and Climate Change, 

 

Integrated Regional Office, A/3, 

Chandersekharpur, Bhubaneswar- 751023 

Email- roez.bsr-mef@nic.in 

9. Director of Mines of Odisha 

Director of Mines, Head of Department Building Unit-V, 

Bhubaneswar -751001 

Email- dirmines_odisha@rediffmail.com 

 

10. Director of Geology of Odisha 

 

Bhu-Bigyan Bhawan, Bhubaneswar, Odisha 751001. 

Email- dir.geology@orissaminerals.gov.in 

11. Deputy Director of Mines, Talcher Circle, Talcher 

Dy. Director Mines, Hatatota, Talcher 759100 

Email- ddm.talcher@orissaminerals.gov.in 

12. Regional Chief Conservator of Forests, Angul Circle 

 

At/P.O.- Hakimpada, Dist.-Angul 759143 

Email- rccfangul@gmail.com 

…RESPONDENTS 

mailto:roez.bsr-mef@nic.in
mailto:dirmines_odisha@rediffmail.com
mailto:dir.geology@orissaminerals.gov.in
mailto:ddm.talcher@orissaminerals.gov.in
mailto:rccfangul@gmail.com
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Application under Section 18(1) read with Section 14(1) and 15 of the National 

Green Tribunal Act 2010) along with the Affidavit 

 

I. The addresses of the Applicants are given above for the service of notices of 

this Application. 

II. The addresses of the Respondents are given above for the service of notices 

of this Application 

III. The Present Application challenges the unauthorized use and violation of 

forest diversion conditions by Respondent No. 2, Jindal Steel and Power 

Limited (JSPL) in Kaliakata Reserved Forest (RF) and Durgapur RF, Angul, 

Odisha. 

MOST RESPECTFULLY SHOWETH: 

1. It is submitted that on 15.07.2014, the Forest Rights Committee (FRC), 

Kaliakata Village, approved forest diversion of 4.46 acres of forest land of 

Kaliakata RF for non-forest use, that is “Integrated Elevated Pipe Conveyor”, 

by Jindal Steel & Power Limited (JSPL) - Respondent No. 2. Similarly, the 

Malibrahmani Village FRC approved forest diversion of 9.06 acres of forest 

land of Durgapur RF for non-forest use, that is “Integrated Elevated Pipe 

Conveyor”, by Respondent No. 2. The Copy of village wise FRC Certificate 

(with purpose of Forest Diversion) along with Certification by Collector 
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Angul, Approval by District Level Committee & Approval by Sub-Divisional 

Level Committee is marked and annexed herewith as Annexure 1. 

2. That pursuant to the approvals by FRCs, the Ministry of Environment, Forests 

& Climate Change (MoECC), provided Stage-I approval to Respondent No. 

2, vide letter dated 13.07.2015, subject to twenty-eight conditions, to be 

adhered by the Respondent No. 2. The copy of the Stage-I Approval Order 

dated 13.07.2015 is marked and annexed herewith as Annexure 2. 

3. Subsequently, the Ministry of Environment, Forests & Climate Change 

(MoECC), provided Stage-II approval to Respondent No. 2, vide letter dated 

28.02.2017, subject to additional twenty-three conditions to be complied by 

the Respondent No. 2. The copy of the Stage-II Approval Order dated 

28.02.2017 is marked and annexed herewith as Annexure 3. 

4. That on 30.03.2022, the Office of Divisional Forest Officer, Angul Division 

(DFO) issued a show cause notice to the Respondent No. 2, citing following 

violations of the condition of Stage-I and Stage-II imposed by the Govt. of 

India, MOEF: 

i. Stage-II Clearance was given for construction for elevated pipe 

conveyor, electricity structure and 2.5-meter-wide service road. 

However, a road with width more than 10 Meter has been constructed 
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which amounts to use of forest land for any purpose other than specified 

in the proposal and is in violation of XVII condition, Stage-II. 

ii. The User Agency- JSPL has elevated the road constructed without 

approval of the lay out from competent Authority which is violation of 

the XVIII condition, Stage-II. 

iii. A number of Nallahs have not been blocked due to construction of road 

violating XVI condition, Stage-I. 

iv. A road with width more than 10 Meter has been constructed which 

amounts to use of forest land for any purpose other than specified in the 

proposal and is in violation of XXIII condition, Stage-I. 

v. The User Agency- JSPL has elevated the road constructed without 

approval of the lay out from competent Authority which is violation of 

the XXV condition, Stage-I. 

Further, it was also observed by the DFO, that 4 - 10 ft. high road has been 

constructed by Respondent No. 2 without any approval or permission and slag 

and other debris are dumped inside the diverted forest land affecting the forest 

ecology. 

It is highlighted that vide this show cause notice, the Respondent No. 2 was 

also directed to stop all the work with immediate effect, being undertaken 



13 
 

without permission from competent authorities until further direction from the 

Competent Authority. A copy of the show cause notice dated 30.03.2022 is 

marked and annexed herewith as Annexure 4. 

5. That consequently, the Respondent No. 2 replied to the show cause notice vide 

letter dated 20.04.2022, wherein it mentioned the following reasons for the 

construction of road: 

i. JSPL has started the construction of the of the pipe conveyer for which 

10 m width has been cleared and has been leveled for movement of 

construction machineries such as heavy cranes, concrete mixer truck, 

concrete pumps, and trucks carrying the heavy mechanical equipment 

The corridor after removal of trees was found to be undulating in nature 

and the soil base of the corridor was not fit for carrying the heavy loads 

of the construction equipment. Therefore, it was necessary to fill the 

10m corridor with layer of slag generated from the plant. This slag 

being granular material can be removed if required latter on leaving the 

space for service road. It is therefore, confirmed and assured that the 

forest land has not been used for any purpose other than that specified 

in the proposal. 
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ii. The approved layout has provision of a road. The layout has the 

provision for the conveyer trestle including the foundation of the 

conveyer, A power transmission line, a road and underground water 

pipelines. As mentioned in the layout drawing of the facilities, there is 

a space of 4.5 m available from the edge of the transmission line. The 

road of 2.5 m width will pass through this space leaving space for 

shoulder or drain in the edge. There, is no violation this condition as 

road is a part of the purposes for which the forest land have been 

diverted. Though a width of about 10 m has been leveled for 

construction of the pipe conveyer, after construction of the conveyers 

and the power transmission line, the road will cover a width of 2.5m in 

the remaining space drains and road shoulders will be provided. The 

road elevation is mostly at the level of the surrounding area. However, 

there have been few depressions and nallah which were identified after 

the trees were removed. In these areas the corridor has been filled with 

granular slag material for movement of the construction equipment and 

conveyer machineries. It is therefore, confirmed and assured that the 

layout plan of the proposed forest land shall not be changed. 
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iii. No nallahs have been blocked and for smooth flow of water, RCC hume 

pipe culverts have been provided at 3 places for undisturbed flow of 

water. Care has been taken to provide large side RCC hume pipe below 

the formation layer so that water during monsoon can pass through 

without water logging on both the side. The level of the formation layer 

has been maintained mostly same as that of the surrounding area. 

However, there have been few nallahs crossing the stretch. For smooth 

movement of construction machineries in these depression areas we 

have leveled by filling loose materials as slag, and provided RCC hume 

pipe culverts for free flow of water. At few places there have been 

cutting of earth for 2 to 3 ft to maintain the level. So, these small level 

differences will not cause any hindrance to the movement of the animal 

when passing the conveyer corridor. It is therefore, confirmed and 

assured that the designing of culverts/ bridges over the natural 

streams/rivers/canals is done in such a manner that it does not hamper 

the natural course of water, does not give rise to water-logging, and also 

does not hamper movement of wild animals. 

iv. The forest land has not been used for any purpose other than that 

specified in the proposal. The corridor has been leveled to provide 
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access for the construction of the pipe conveyer, power transmission 

line and water pipe line etc. It is therefore, confirmed and assured that 

the forest land has not been used for any purpose other than that 

specified in the proposal. 

v. JSPL has started the construction of the coal conveyer and other 

associated facilities such as the power transmission line, road and the 

underground water pipelines after making the formation layer of width 

of about 10m. It is therefore, confirmed and assured that layout plan of 

the proposed Forest land is not changed. 

The copy of the reply dated 20.04.2022 by Respondent No. 2 to the show cause 

notice is marked and annexed herewith as Annexure 5. 

6. That the office of the DFO, Angul vide letter dated 02.12.2022 informed the 

Regional Chief Conservator of Forests (RCCF), Angul, that the reply given 

by Respondent No.2 to the show cause notice issued by DFO, Angul, is not 

tenable against the violations committed. The copy of the letter dated 

02.12.2022 from DFO to RCCF is marked and annexed herewith as Annexure 

6. 

7. That pursuant to the aforementioned letter, the RCCF, Angul vide letter dated 

09.12.2022, informed the Principal Chief Conservator of Forests (PCCF) 
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Odisha, regarding violations by Respondent No. 2, their reply to the show 

cause notice not being tenable and hence, requested to take further course of 

action at the earliest. The copy of the letter dated 09.12.2022 from RCCF to 

PCCF is marked and annexed herewith as Annexure 7. 

8. It is submitted that observing the several gross violations committed by the 

Respondent No. 2 and inaction and failure to initiate strict inquiry against the 

Respondent No. 2 by the concerned Respondents, Applicant filed several 

petitions starting from 13.02.2024, to the concerned authorities, including 

DFO, RCCF, PCCF, DDM-Talcher Circle, Director of Mines and Geology, 

MoEFCC-Eastern Regional Office, requesting them to take necessary action 

against the violation of permissions and transfer permit given to Respondent 

No. 2 for usage for diverted forest area in Kaliakata RF & Durgapur RF of 

Angul Range. 

That the Applicant made following submissions in his aforementioned 

Petitions to the authorities: 

i. That additional trees (other than approved 1429 nos. of trees) cut down 

by user agency as user agency had widened the approved service road 

to more than 10 meters instead of approved width of 2.5 meters. Such 
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cut down of trees must be done without any approval from the 

appropriate authority by violating “Forest Conservation Acts & Rules” 

ii. That the ST community of Kaliakata & Malibrabmani village are 

dependent on Kaliakata RF & Durgapur RF for their livelihood by 

collecting “Tula & Mahula etc”, this so-called service road (rather coal 

corridor) will definitely hamper their livelihood. 

iii. That such transportation activity within the RF areas disrupting (rather 

obstacle) free movement of wildlife animals & it’s a risk to their life & 

existence too. 

iv. That JSPL has constructed service road within the RFs like a “National 

Highway”, where the vehicles movement with high max lights & high 

speed with noise causing damage to forest ecosystem. The Grama 

Sabha conducted at the time was clearly mentioned as “integrated 

elevated pipe conveyor”, whereas JSPL has constructed a road like a 

national highway. 

The copies of the Petitions sent by the Applicant to the concerned authorities 

are marked and annexed herewith as Annexure 8 (colly.). 

9. That, it is also highlighted that on 20.06.2024, the office of the DFO against 

sent a letter to the Respondent No. 2, informing them that the use of the Forest 
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Road of Raijharan, Kankrei, Nisha, and Kaliakata by their organization is 

without permission from the competent authority, thereby they are directed to 

stop using the aforementioned forest road immediately. However, no heed was 

paid by the Respondent towards the direction of the DFO and the usage of the 

unlawfully constructed road continued, for the transportation of coal. The 

copy of the letter dated 20.06.2024 from DFO to JSPL is marked and annexed 

herewith as Annexure 9. 

10. Further, it is submitted that pursuant to the several petitions made by the 

Applicant, the RCCF took notice of the Petition dated 18.06.2024, sent by the 

Applicant and sent a letter dated 25.06.2024 to DFO, Angul, requesting him 

to take necessary action against the violation of permission given to 

Respondent No. 2 for usage for diverted forest area in Kaliakata RF & 

Durgapur RF of Angul Range. The copy of the letter dated 25.06.2024 from 

RCCF to DFO is marked and annexed herewith as Annexure 10. 

11. That it is further submitted that, on 01.08.2024, a letter from PCCF, 

Bhubaneswar was issued to RCCF, Angul, directing to furnish a detailed 

comprehensive report on the violations committed by Jindal Steel & Power 

Ltd. along with KML files of the forest land violated for onward transmission 

to the GoI, MoEFCC, Regional office, Bhubaneswar for taking necessary 
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action. The copy of the letter dated 01.08.2024 from PCCF to RCCF, Angul 

is marked and annexed herewith as Annexure 11. 

12. That it is highlighted that despite several petitions made to the concerned 

authorities by the Applicant, mere paper trails were made from one authority 

to another and vague directions were being issued by them. No action was 

initiated against Respondent No.2, till date for intentionally violating 

conditions of Forest Diversion. Rather office of PCCF (Nodal) was trying to 

suppress the issue by not taking any action even after receiving report from 

The RCCF, Angul Circle since 09-12-2022. Such intentional violation of 

conditions of Forest Diversion is violation of “Forest Conservation Acts & 

Rules” & causing serious damage to forest ecology & wild life animals. 

Therefore, the Applicant on 03.10.2024, vide email as well as physical hard 

copy sent a petition to MoEFCC Eastern Regional Office regarding inaction 

against Respondent No. 2 for violation of Forest diversion (Kaliakata RF). The 

copy of the petition dated 03.10.2024 by the Applicant to MoEFCC is marked 

and annexed herewith as Annexure 12. 

13. Pursuant to the petition made by the Applicant, the MoEFCC vide letter dated 

09.10.2024, issued a letter to Government of Odisha, regarding inaction 

against Respondent No. 2 for violation Forest diversion (Kaliakata RF). A 
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copy of the letter dated 09.10.2024 from MoEFCC to Govt. of Odisha is 

marked and annexed herewith as Annexure 13. 

14. However, till date no action has been taken by the concerned authorities and 

the Respondent No. 2 continues using the unlawfully constructed road for the 

transportation of coal, in blatant disregards of the transit permit, conditions 

stipulated in the approval plans of Stage-I and Stage-II issued by MoEFCC. 

Further there is gross abuse and non-adherence to the Forest Conservation Act, 

1980, Environmental laws and Wildlife laws by the Respondent No. 2 which 

is left unchecked by the concerned authorities. 

15. Hence, the Applicant is constrained to file this Application before the Hon’ble 

Tribunal, in order to prevent the Respondent No. 2 from using the unlawfully 

constructed road, which is in violation of multiple conditions issued by 

MoEFCC in their approval plans and is harmful to the flora and fauna as well 

as the livelihoods of tribals dwelling in the Kaliakata RF & Durgapur RF of 

Angul Range. 

GROUNDS 

 

That the Applicant is relying on the following grounds to invoke the 

jurisdiction of the Hon’ble Tribunal and immediate relief to stay the further 
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use of the unlawfully constructed road for transportation of coal by the 

Respondent No. 2: 

i. That the intentional violation of conditions of Forest Diversion is violation of 

“Forest Conservation Acts & Rules” & causing serious damage to forest 

ecology & wild life animals by Respondent No. 2 

ii. That the unethical and unlawful practice being done by the Respondent No. 2 

is violating the very purpose & conditions of forest land diversion. 

iii. That the concerned authorities have failed to take any legal action and impose 

strict penalties on Respondent No. 2 for violating the conditions for forest 

diversion as per the approved plan issued by MoEFCC and for violating the 

Environmental and Wildlife Laws, endangering the flora and fauna in the 

Kaliakata RF & Durgapur RF of Angul Range. 

 

LIMITATION 

That there exists a subsisting cause of action in the present matter, as no action 

has been initiated against Respondent No. 2 till date. Furthermore, the 

unlawfully constructed road continues to be utilized for coal transportation. 

The present application has been filed within the period of limitation from the 

date on which the cause of action initially arose, i.e., 13.02.2024, and since 
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the said cause of action is continuous in nature, the application is not barred 

by limitation. 

PRAYER 

 

In light of the present facts and circumstances it is most respectfully prayed 

that this Hon’ble Tribunal may be please to: 

i. Direct the Respondent Nos. 1 & 3-11 to take necessary legal action 

against Respondent No. 2, for usage of forest land for purposes beyond 

the approved integrated elevated pipe conveyor and for unauthorized 

deforestation, illegal land use, and environmental degradation within 

Kaliakata RF & Durgapur RF, Angul, Odisha. 

ii. Direct the Respondent Nos. 1 & 3-11 to completely close down the road 

connecting from SH-63 to JSPL coal washery through Kaliakata RF & 

Durgapur RF, Angul, Odisha. 

iii. Direct the Respondents to restore the forest land in its original status by 

removing forceful encroachment & by plantation where trees are cut 

down by Respondent No. 2 for widening the road unlawfully. 

iv. Direct the Respondents to evaluate the additional no. of trees cut down 

by Respondent No. 2 and take necessary legal action and impose 

environmental compensation against Respondent No. 2 for cutting down 

trees without approval from appropriate authority. 
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v. Direct the Respondents to cancel the permission for Forest Diversion to 

Respondent No. 2 and to bring back status of the RF to its original status. 

vi. Grant any other relief as deemed fit by this Hon’ble Court in the interest 

of justice, environmental protection, and safeguarding the rights of 

affected tribal communities. 

THROUGH 
 

SUNIL J. MATHEWS/YASHIKA SINGH 

Shanti Kunj, Link Road 

Cuttack- 753001 

(M) 9311567212 

Email: sjmathews@gmail.com 

 

 

PLACE: BHUBANESWAR 

DATE- 05.03.2025 

mailto:sjmathews@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKA:TA 

ORIGINAL APPLICATION NO. 

IN THE MATTER OF: 

SATAM PATNAIK APPLICANT 

vs 

STATE OF ODISHA & ORS ...... . RESPONDENTS 

Affidavit 
1. I , Satam Pattnaik S/o Purusottam Pattnalk aged about 45 years, At/po- 6111 

Lane, Amlapada,Angul Dist.- Angul, Odlsha -759122 do hereby solemnly 

affirm and state as under. 

2. That I am the applicant in the present case and deponent in the present 

affidavit hence I am competent to swear this affidavit. 

3. That I have read over the contents of the accompanying Application and the 

same is true and correct and is drafted on my instruction. 

~ ~ (! M oif 
DEPONENT 

Verification 

Verified on this 3rd day of March,2025 that the contents of the above affidavit are 

true and correct and nothing material has been concealed there from 

ldpntifled~ y / ~ 0 TA I? .J., ~h <? ~ cvk 
A.J'1 * • ~ ~dvocate , C) Rajl;iKTni Pati <!. '),· 'I:. . ~ DEPONENT 

'\o Uo1arv. c~11.ar., J: jlaxmi Pat1 
.c Read.No-2612-Ju tl r;· Notary Cuttacit 
~ Eiprry,8.8.2028 - • 

·, ~ Q Regd. No-26/2008 
~ ~ Explry-8.8.::!0?.!3 ro .. 

. -



Annexure A-126

CERT/FICA TE 

1. Certified that the ST & other Traditional Forest Dwellers (Recognition of Forest Rights} 

Act, 2006 and Amendment Rules, 2012 have been properly implemented in village 

Kaliakata of Chhendipada Block. 

2. Certified that, FRC in village Kaliakato hos already been reconstituted and all individual 

and community claims have already been sett/e'd. No claim is pending as on today. 

3. Certified that, due to such a diversion of forest land of Ac4.46{Four acre and forty-six 

decimal)(in Kaliakata R.F.) for non-forest use, i.e., Integrated Pipe conveyor, any interest 

of PTG/PAC has not been affected/ wi/f,not•,be affected for linear-projects to be taken up 

by M/s Jindal Steel & Power Ltd. 

d,~~ 7'0 en 
KtK K ~~ndipada 
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CERT/FICA TE 

1. Certified that the ST & other Traditional Forest Dwellers (Recognition of Forest Rights) , -

Act, 2006 and Amendment Rules, 2012 have been properly implemented in village 

Malibrahmani of Chhendipada Block. 

2. Certified that, FRC in village Malibrahmani has already been reconstituted and all 

individual and community claims have already been settled. No claim is pending as on 

today. 

3. Certified that, due to such a diversion of forest land of Ac9.06{Nine acre and six decimal) 

(in Durgapur R. F.) for non~forest use, i.e., Integrated Pipe conveyor, any interest of ~· . . 
PTG/PAC has not been .affected I will n·ot be affeated for linear projects to be taken up by 

M/s Jindal Steel & Power Ltd. 
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Proceeding of Sub-Divisional Level Committee, Angul on Forest Right 

Act-2006 held on D.t. 2.4.07.2014 at 11AM in the office chamber of 

the Sub-CoHector, Angul. 

The members of the Sub-Divisional level committee attended the 

meeting held on dt. 24.07.2014 at 11A_M in the Chairmanship of the Sub­

Collector, Angul. The Committee scrutinized the Certificates submitted by 

the Sarpanch and FRC members (for linear project of integrated pipe 

conveyor and Railway line by M/s Jindal Steel & Power Ltd.) on 

dt.13.06.2014, 15.07.2014, 10.07.2014 in village Sadanandapur, Durgapur, 

Malibramhani , Kaliakata · under Chhendipada Block & dt.30.06.2014 in 

village Jamunda, Golabandh, Bedasar under Banarpal Block for clearance 

and consideration of Rights of the other Traditional Forest Dwellers and 

Scheduled Tribe under the Schedule Tribe and other Traditional Forest 

Dwellers (Recognition of Forest Rights) Act, 2006. 

On scrutiny of the certificates, it is found that, due to diversion of the 

forest land for non-forest use, any interest of PTG / PACs has not been 

affected / will not be affected for the linear project over the following 

scheduled land l.e . the proposal does not involve recognized rights of 

Primitive Tribal Groups and Pre-agricultural communities. 
··-

Extend 
Name of the Khat 

Plot No. Kisam of Land Ramarks 
Village a No. in Acre · 

Sadanandpur 1 311 (P) Chota Jungle 0.20 

Jamunda 1 
1379(P), 1383, Chota Jungle 

1.37 
1384, 1377/1626(P) , 

79(P) Jungle 

Golabandha 1 56(P), 57(P), 66(P), Chota Jungle 1.31 

67(P), 73(P) 

Bedasar 297 1364(P), 1298(P) Gramya Jungle 0.11 

Malibramhani 
Durgapur Reserve Forest 9.06 

Durgapur 

Kaliakata Kaliakata Reserve Forest 4.46 

TOTAL ~ I)-- 15',fi'.1 {or 

6.682Ha.) 

Contd ... P/2 · 
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PROCEEDING: ')F THE DISTRICT LEVEL COMMITTEE MEE'f ,NG ON SCHEDULED TRIBES AND OTHER TRADITIONAL FOREST DWELLERS (RECOGNITION Of FOREST RIGHTS) ACT, 2006 & AMENDMENT RULES, 2012 HELD ON 25.07.2014 AT 10.00 AM IN THE OFFICE CHAMBER OF THE DISTRICT MAGISTRATE&. COLLECTOR, ANGUL 

The meeting was presided over by Shn Sachm R Jadhav. I.A.S., Collector & OM, Angul 
The members present 111 the mechng are as follows . 

L Sn God;ib?.nsh Panda D F 0, l\ngul 

2 Sri Pat1tapaban Parida, Focest Range Of'icer, Khamar (Representative- DFO, Oeogarh} 
3 Sri Kandarpa Pradhan. Zilla Parishad M~mber, Zone No. 19 
4 Smt Basanti Nayak, Zilla Parishad Me•hber, Zone No. 16 

5 Smt Sasmita Majh,, Zilla Parishad M~mber, Zone No. 17 

The Collector welcomed all the members present rn the meeting and appraised them regarding final approval of the claims and records of i:orest Right prepared by the Sub-Divisional level Committee, Pallahara and Angul The agenda wise discussions made are as follows:-
01. Approval of the Individual & Community Claims under Forest Right prepared by the Sub­Divisional Level Committee, Pallahara 

Tne O,stnct Welfare Officer, Angul, Member-cum-Convener. DLFRC submitted 182 nos of Individual (Form-A) claims and 28 nos of Community Forest Rights (Form-8) claims before Hie Comm,ttee, received lrom SDLFRC Pallahara for discussion. Previously the DLFRC have remanded 107 numbers of individual claims lo SDLFRC Pal!ahara for want of caste certificates of the claimants which have been received fom1 SDLFRC Pallahara afte• compilation of defects. 
The SDLFRC, Pallahara has aiso submitted 28 no of fresh claims m Community fores! Rights (Form-8) and 75 nos in individual Fo,esi Act, 2006 & amendment Rules, 2012 . 

The details of the claims received are as follows: 
1 No of claims I No of claims I No. of claims Area received by I approved at I already settled covered I SDLC . SDLC & sent lo in OLC (in Ac.) Pall.:ihara I OLC · , ! Individual l 1nd1vidual R1ghls 2217 1925.04 : 6021 I Claims-2964 I 

Total I I ! Community-28 I Community O i 0 1 I Rights claims.- j l 28 I 

r 
No.of 
Claims 

I rejected 
i rn DLC 

565 

0 

I Baianw 

I 
! 

182 

0 

No. of 
claims 
presently 
received 

Rectrfled 

[ Arca 
I Covered I (in Ac ) 

clarms-107 
1
.01 88 :) & fresh 

_clai~s~S -1 
182 

28 12485 

-Contd ... 2/-
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FORM- ! 

(for linear Projects) 

GOVERNMENT OF ODISHA 

OFFICE OF THE DISTRICT COLLECTOR, ANGUL 

No. f 4 85 I Dat~~- >/ '2:/ ~t>/1 
To WHOMSOEVER IT MAY CONCERN 

In compliance of the Ministry of Environment and Forests (MoEF). Government of India's letter No. 

11-9/98-FC(pt) dated 3rd August 2009 wherein the MoEF issued guidelines on submission of evidences for 

having initiated and completed the process of settlement of rights under the Scheduled Tribe and Other 

Traditional Forest Dwellers (Recognition of Forest Rights) Act. 2006 ('FRA'. for short) on the forest land 

proposed to be diverted for non-forest purposes read with MoEF's letter dated 5111 February 2013 wherein 

MoEF issued certain relaxation in respect of linear projects, it is certi fied that 6.682 hectares of forest land 

proposed to be diverted in favour of Jindal Steel & Power ltd. for construction of integrated pipe 

conveyor & railway line in Angul district falls within jurisdiction of Sadanandapur. Jamunda. Golabanclha. 

Bec!adsar Mal1bral1mant Durriapur Reserve Forest & Kaliakatil villa9e in Chhendipada tc~hsil. 

: ., iht- c:ompleie process fol' 1dentif1cc1 iion ar;Li set1lernent oi rights under the FRA has been carried out 

for tile entire 6 682 hectares of forest land proposed for diversion A copy of records of all consullalions and 

mee!111g(si of the Fmest Rights Commitlees. Sub-Division Level Committee and the District Level 

Com,rnllr,c are enclosed as annexure - I lo IX ; 

(b) lhe diversion of forest land for facilities managed by the Government as required under section 

1 J 3i:!) of the F-RA have been completed and the Forest Rights Committee (s) have given their consent to it 

re , the ~1roposal does 1101 involve recognized rights of Primitive Tribal Groups and Pre-agricultural 

CO'll:11unil1cs 

Encl -As above \ .\-·--
(Shri sai;in R\,adhav, !AS) 

COLtEC;ciR; ANt;UL 

4~ 
0\ -.. )~1,.,· r oresl Officer Vi., I •• . 

Angul, Division 
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·2· 

The claims were reviewed thoroughly by the Co111m1llec and approved all the claims received from 

JULFRC. Pallahara The D WO /\11gul wr1!; 111struclecl to prepare Certificate of Titles in respect of all the above 

approved claims early for d1slnbuhon of the: s,urn• Jrnong the concerned bencftc,aries (for ind1v1d~al Rights Claim) 1 

Gr:,, __ , Sabha (for Community Rights clauns) .-

02. Diversion of forestland for non-forest purposes under the Forest Conservation Act, 1980 with 

relation to ST & Other Traditional Forest Dwellers (Recognition or Forest Rights) Act, 2006. 

1) Construction of Roads (2 NOS.) in Gurjang village:-

The DWO placed the diversion proposals received from OFO {n, Angul vide hrs letter No. 423/17.01.2014 

alongwith the Proceedings or Gramasabha held in Gurjang village on 25.09.2013 as per letter No. 23011/15/2008-

SG-II dated May 18, 2009 of Mo TA, Govt of India. The BOO. Talcher has already constructed 2 nos of C C roads 

(out of GGY funds) connected to Indira awash Colony, Gurjang and Gurjang Canal Sahi of village Gurjang measunng 

with an area or !-la O 0445 & Ha. 0.1011 or Revenue forest land respectively. 

Aller thorough discussion in the maller. Ille Committee approved the proposals under section 3(2) of ST & 

Other Traditional Forest Dwellers (Recognitron of Forest Rights) Ac!, 2006 and amendment Rules, ?012 as the 

projects have been constrL1cted for !he greater interest of the villagers. The Chairman DLFRC -cuin-Collector, Angul 

instructed !he OWO to prepare the Certificate in Form-I in favour or 800, Talcher. 

2) Safety Zone of Utkal 82 Coal Block of M/S Monnet lspat & Energy Ltd. 

The DWO placed in the meeting the diversion proposal of forest land for non forest purpose for 6.045 Ha of 

land to be used by MIS Monnet !spat & Energy ltd. for safety zone of· Utkal 82 Coal Block All the relevant records 

i.e Grama Sabha resolution, SDLC resolution received from Sub-Collector. Angul vide letter No. 36389 / 24.06 2014 

were also placed before the DLFRC for discussion Afler threadbare discussion, the DLFRC unanimously approved 

!he forest diversion proposal of 6.045 Ha. of forest land to non forest purpose as the Gramsabha consented that, no 

land belonging to ST & Other Tradilional Forest Dwellers are coming within the forestland applied for by the user 

agency and the proposal does not involve the recognized rights of Primitive Tribal Groups or Pre-Agnc~rltu~a! 

Communities. The details of projects are as follows. 

I SI j Name of the users j Name I No. of 
NE. Age_n.ciis the Gf>s 

l 1 Monnel lspal & Raijharan 

_ __ _ __ Energy~d. -·--

Villao es diverted 
Name I No of the j Area to be 

Gola~;dia_ - ... -Ha. 6.045 

•· Remarks 

Safety Zone of Utkal B2 
Coal Block 

The Chairman, DLFRC instructed DWO, Angul to lake steps for issuance of certificate m Form No.-11 in 

favour of MIS Monnet ls pat & Energy ltd. 

3. Integrated pipe conveyor & Railway line (linear Project) of M/S Jindal Steel & Power Ltd.:• 

The DWO placed the proposal or MIS Jindal Steel & Power Ltd. (User Agency) to-wards diversion of 

forestland for 6.682 Ha. of land for non forest purpose i.e construction of Integrated pipe conveyor & Railway line 

(linear Project) alongwilh al: the relevant records i.e Grama Sabha resolution. SDLFRC resolution received !rom Sub­

Collector, Angul v1de letter No. 4099/ DI 24.07 before the DLFRC for discussion. 

-Contd ..... 3 /. 
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, , ,,. After thorough discussion, the DLFRC unanimously approved the forest diversion proposal of 6.682 Ha. of 

forest land to non r ore st purpose as the Block Development Officers, Chhendipada & Banarpal have given 

certificates to the effect thal, the ST & Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 & 

ar1t;: \{jment Rules, 2012 have been implemented in concerned villages-and any interest of Primitive Tribal Groups or 

Pre-Agricultural Communities have not been affected / will not be affected for this linear project. The details or project 

are as follows. 

SI Name of the users 

No. _ Agenci_e_s _ 

1. Jindal Steel & Power 
Ltd. 

Name I No. of Name I No of the 

_ t~~ GPs Villag~s 

--· Tukuda ____ , __ §adana!Jdapur _ 

Badke~g _ _ Jamunda _. _ 

. .?.il~k~_!l~f!!l .. ---~2.!?_b_a_!ldha _ 
_ Jara~ingh9 ~c!_~s!_sar 

Nisha Malibrahmani 
- ··- - - - --------

. Dur:gapur Du_r.9_?pur R.F 

Nisha Kaliakata 

Total 

Area to be 
diverted 

Ha. 0.081 --·· - --
Ha. 0.554 -- --
Ha. 0.530 - --· --
Ha. 0.044 
Ha. 3.668 

Ha. 1.805 
Ha. 6.682 - -- ___ .__ _ _______ ... . . 

Remarks 

Integrated pipe conveyor 
& Railway line (linear 

_ Project) 

The committee has instructed to prepare certificate in form-I for Diversion of forestland for construction of 

integrated pipe conveyor & Railway line (linear project) of MIS Jindal Steel & Power Ltd. 

4. Safety Zone of Utkal-81 Coal Block of JSPL:-

As regards the diversion proposal or Utkal-81 Coal Block of JSPL for safety zone, the forestland in village 

Golagadia (Ha. 1.87) and Kaunsidhipa (Ha. 0 17} received from MIS Jindal Steel & Power ltd. the Chairman, DLFRC, 

Angul instructed the DWO that, the said proposal should be routed through the SOLFRC to DLFRC for discussion in 

the next meeting 

The meeting ended with vote of thanks to the Chair . 

.J,,v-.c>-Yl{-i No{~'\Z 
Zilla ParisWa~·eJtief<.~ 14-

Zone No. 16 

.,---...__ r. 
~\~\Lj 

Forest ~Officer,7<farhar 

(Rep. of DFO, Deogarh) 

-4:6-S>/l)/-Lc\ /7) l\)f )/ 
.;)..5-_7 /<....f 

Zilla Parishad Member 
Zone No. 17 
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OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR, ANGUL 

(ST & SC Dev. Section, Ph. No. 06764-23·1173, e-mail:angdwo@gmail.et)m} 

Memo No. 1470 / Dated 2nd August, 2014 

Copy forwarded to all members of District Level Forest Rights Committee, 

Angul {or favour of information and necessary action. 

~ District Welfare Of I e a- )~ 

~Angul 

) 
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.,,., ~ERS PJms ENT I N Tl U,: JI I STl.<1 C'T I ,IWEL COMMITTEE MEETING ON 

~>/ FOJH:ST IUGIITS ACT 1-JELD ON 25.07.2014 \ °'\ 
/ . ' 

s1-T··- Name or thl' 1111.:mbcrs Designation 
·- · ------
Contact No. Signature 

No. -­l 2 
-1--·--·--·- - -!-------+-- ----

1--------1---·- - --

- - ----

7. 

) 
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--------- --- -----~----

-2-

} 
Also as per the certificate, no Forest Dwellers are available for 

settlement of above Forest land under the Forest Rights Act & they have 

discussed the proposals for diversion of the Forest land for Integrated pipe 

conveyor and Railway line by Mis Jindal Steel & Power Ltd., Angul. 

In view of the certifications from concerned villages the Sub­

Divisional Committee recommended the proposal of M/s Jindal Steel & 

Power Ltd., to the District Level Forest Rights Committee, Angul for 

issuance of clearance in Form No-1 ( for linear Project) under the Forest 

Rights Act. Also intimate the recommendation of the Sub-Divisional 

Committee to FRC of village accordingly. 

ACF, Sala~~~~ 

Angul 

qYt/\.fl1d &a 'i» ( h C,4 d""1.'1 

Member J 

~'1 
ACF, Territorial 

Angul 

l<cr r;,J, -e.,\ rv~ 
I l I 

Member Member 

\' 

Sub-Collector um-cR~J2' 

SDLC, Angul 
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CERT/FICA TE 

1. Certified that the ST &·other Traditional Forest ·t>wellers (Recognition of Forest Rights) 

Act, 2006 and Amendment Rules, 2012 have been properly implemented in village 
I 

Sadanandapur of Chhendipada Block. 

2. Certified that, FRC in village Sadanandapur has already been reconstituted and all 

individual and community claims have already been settled. No claim is pending as on 

today. 

3. Certified that, due to such a diversion of forest land of Ac0.2D(Twenty de_cimal)for non­

forest use, i.e., rail,way_line, any interest of PTG/PAC has not been affected I will not be 

affected for linear projects to be token up by M/s Jindal Steel & Power Ltd. 



Annexure A-240

'-iub:- Diversion of 6.682 h'J. •.>f forest land for laying of infrastructural facil ities like inlegrutcd 

pipe conveyor (including power transmission line, ur,derground water pipeline, service 

road) and railway Jin:~ for transportation of coal to their Coal Washery located inside t11cir 

ir:tegrated Steel Plan! prerr::;es locatecl ir. Angul dii:tr:~l, Odisha and outward tiiovement 

of finished steel and other by-produr.ts tli,~refrom by Mis Jindal Steel & Power Ltd. 

I am directed to refer to State Gov1. letter No.10F(Cons)l4/2015-6870/F&E dated 

'7.04.2015 and No.7111/F&E dated 30.04.2015 on the above mentioned subject seeking prior approval 

,>r ~,e Ministry of Environment, Forests & Climate Change under section 2 of Forest(Conservation) Act, 

, 980. 

' After due consideraao~1 of th1.: proposal of the Str."'"c Government and on the basis of 

/' .:iccision of Regional Empowered C'on1mittec held on 10.07.2015, the Ministry of Environment, Forests 

/ .i Climate Change hereby conveys 'i!l-orinciple' approval for divenion of 6.682 ha of forest land for 

l;.iying of infrastructural J-acilities lild integrateci pipe conveyor (ir eluding power transmission · line, 

J1 _ /?ndcrground water pipeline, servil-e road) and ratlway line for lrf'·Jsportation d coal to their Coal 

0'i'Y Washcry located inside their inteµrated Steel Plant premises located in Angu! district, Odisha and 

,,utward movcm,:nt of finic;hed stee: a:1d other by-products therefrom by Mis Jindal Steel & Power Ltd., 

·mbjccl to tbe fuifillment of the following conditions. 

(i) Legal s tatus of forest l::uid p.oposed for diversion shall J;"!main uncha,1ged. 

(ii) 111e State G,:ivt. shall c:,,1:u; the Nel Fr,•.•;enl Value Q-;l;?V) of foresr. area proposed to be 

diverted under this p;-of,, ... :;:..i from the 1,,;,_:· agency ~ per the Orders of Hon'ble Supreme 

Court of India dated i 8.i13.2008, 24.04.2008 and OS. 05.2008 in Writ Petition (Civil) 

No.202/1995 and tlK guidelines issued by this Miaist:':y vide its letter No. 5-3/2007-FC 

dated 05.02.2009 in this regard. 

(iii) At the time of payme11t 1Jf the Net Present Value (NPV) at the present rate, the user agency 

shall furnish an unde!1aWng, to pay the ~Jditional ammnt of NPV, if so determined, as per 

the final decision of 1'.1e Ht:,J.;"ble Sui:-,rc.-,1-:- Court of lndi:,. 

(iv) Compensatory Af'fo1 ,!S1d;on shaJl oe raised over 16.5 1 0 Acre (6.681 ha) of non-forest 

land identified by State G~ot. in Pict No.4/ 1257 (P\ KJ:ata No.2/2 in Mouza Nukhuripada 

in A.ognl tt>J1sil of AngJJI district at ti•! cost of tfo:· oser agency. 1be user agency shall 

tr;,_osfer U1e cost of C•)tnJ:~:nsatory rftorcstation and 1[s maintenan-:r. for 10 years (revised 

a:, on the daie lo incc:-poratl~ the existing wage structure> to the Forest Departm.:!11t. 
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( v) Th<.: noo-forcsl lund id0nti fied for raising con~ecnsniory a fTorestution shal I hL~1 r:111·, forrc< 
and muIa1ed in fnvour or the State Forest Department before issue ofStagc-JJ appro1.-nl. 

(vi) All the funds received from the user agency under 1bc project shall be tra 11sfcrr<.:u to 
concerned Saving 3flnk account of the Ad~hoc CAMPA in Corporation Bunk, CCiO 
Complex, Lodi Road Brnnch, New Delhi-I 1003. 

(vii) State Govt. shnll upload the compensatory levies demanded and received from tile us~r 
agency in the Ministry website before Stage-JJ approval. 

(viii) T he bow1dary of the foiest land proposed to be diverted shall be demarcated on tile ground 
at the project cost, by erecting four feet high reinforced cement concrete pillars, cat:h 
inscribed wjth iti: serial number, DGPS coordinates, forward and back bearing and 
distance from adjoining pillars etc. The distance between any two pillars shall be kept .it 
about 50 mtr and each pilJar should be clearly visible from pillars on both sides. 

(ix) The State Forest JJepartment/l.JA shall submil lhe s urveyed sketch of 16.5 10 Acw (6.681 
ha) of non-forest Jand identified in Plot No.4/ 1257 (P), IChata No.2/2 in Mou:1.u 
Nukhuripada in Angul tehsil of Angul district as proposed for CA, giving the forward and 
backward bearing of each demarcation pillar and distance between them. The St.ate l<'orcst 
Department/User Agency shalJ submit the DGPS reading of each demarcated pillar giving 
the latitude and the longitude. 

(x) No mine void sh~ll be filled back with fly ash, as proposed in the proposed, wlthoul 
specific clearance for this under Envirollillent (Protection) Act. 

- -
(xi) To minimize the foiling of trees for construction of transmission line, the user agency shall 

comply with the r'oilowing guidelines issued by Ministry vide letter No.7-25/20 12-FC 
dated 05.05.2014. 

a) The width of right of way for transmission line on forest land shall be 15 mtr. 

b) Below each conductor, width clearance of 3 meters would be pem1itted for takitlg the 
tension stringing equipment. 

c) The trees on such .,trips would have to be feUed but after stringing work is c.ornpletcd, the 
natural regeneration will be allowed to come up. Felling/poJlarding/pruning of trees will 
be done with the permission of the locai forest officer where-ver necessary to maimllin the 
electrical clearance. One outer strip shall be left clear to permit maintenance of the 
transmission line. 

d) Durin,g construction of transmission line, pollarding/pruning of trees located out~1de the 
above width of the strips, whose branches/p::;:ts infringe with conductor stringi)lg, :;hall be 
permitted to ·the ex.tent nect;":;;:;;1ry, as may be decided by local forest officer. 

-e) Pruning of tree." for taking constn1dit.:n/stringing equipments through e:oslmg 
approach/access tL•utes in forest area shall 1:::.lso be permitted to the extent necessary, as 
r!lay be deci,led by local forest officer. Cor::struction of new approach/access rome will 
however, require prior approval Lmder the Act. 

f) In the remairing width ofright of way trees will be felled or lopped to the extent r<.'•luircd, 
for preventing electrical haz.ards by maintaining minimum 2.8 meters clearance between 
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(xiii) J'hc user agency i-.llull hike adcqualc snfoly measure for accidcnlal spilJugc or pipe 
conv~yor. if uny. 

(xiv) Earlli or any mutcrit• I shall not be brought from or the debris resulting during construction 
shall 1101 be disposed of' in the adjoi11ing f'or~st area by the user agency. 

(xv) The rock/morum cx,;uv-:Jtcd from work site should be 11dlized by Railways/State Govt. l'or 
various construc1ion pu1 p1)SCS ctu. 

(xvi) The desig;1ing of culvc1 t.-:/h•·i<!g,es, if fl'•'.r , :wer the n:.iiu:·~ streams/ rivers/canal~ should be 
done in such a manner ,i,~-tt it c.loe~ !1M !tamper the natural course of water, does not give 
rise to water-logging, and also docs not' llamper movem~nt of wild animals. 

~ The State Govt. shall ensur~ controlled Rpeed limit of t:ne. trains passing thrnugh the forest 
portion to enable the train drivers to react to the sudden appearance of the wild animal on 
tJ1e track. 

(xviii) Adequate signage shall be provided along the railway iine passing through forest land.. 

(xix) No addilional or new palh will be constructed inside th¢'. forest area for any activity related 
to the project work. 

(xx) No labour camp shall b,· aitowed in the forest area. 

(xxi) The user agency shaH provide fuelwood, preferably altt!rnate fuel, to labourers working at 
the site to avoid damagc:/tree felling. 

. 
(xxii) The user agency while executing works, shall not' fell any tree or damage forest growth in 

the surrounding forest area :n any mann~r. 

9n,e forest land shall not he "sed for any purpose other tban that specified in the proposal._!j 

(xxiv) The forest land proposed to be diverted shall under no circwnstances be transferred to any 
other user agency, department or person witho1..1t prior approval of Ministry of 
Environment, Forest:: & Climate Change. 

#i) 

The layout plan of the proposed forest land shall not be changed without the prior 
approval of Ministry of Environment, Forests & Climatt: Change. 

The user agency will obtaii1 clearance under the provision of ST &OTFD (Recognition of 
Forest Rights) Act, 7006 before final approval of the project and will submit certificate 
to~ard~ settlem:n~ of all clai~s and rights over the proposed forest land ~ 
Guidelines of Mm1stry communicated ·11de letter No.11-9/1998-FC (Pt) dated 03.08.2009 
; cad with guidelines <lat~<l 28.10.2014.;.... \.: -= ......,. ,.. •, .. ... ' 

/' Contd .. .4 
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(xxvii) Any other conditions that the Ministry 111 l·.11viron111cnl, Forests & ( 'limalc 1:11111l' 111:,y 

. . impose fr(llll time to time ill the intcn.::-;t or afforestation, <.:onscrvut,on and llHll l .t!\l'llll 'lll of 

flora and fauna in the area, shall bl.! complied by the user agency. 

(xxviii)Thc user agency and the State Government shall cnsme compJioncc LO provisioJ1s ol' the all 

Acts, Rules, Regulations nnd Guidel ines, for the time being in force, as npplicuhk 10 Ill<.: 

project. 

After receipt of the report on compliance to the conditions stipulated above, fm m Lile St11L<.: 

Government of Odisha, !inal/Stage-JJ approval for diversion of the said forest land under S ection 2 or 
Fo·est (Conservation) Act, 1980 will be issued by this Ministry. Transfer of forest land to u ser UAl'llcy 

should not be effected by the State Government of Odisha till final/Stag~Il approval for ils 

diversion is issued l>y the Ministry of Environment, Forests & Climate Change. 

Yours l'allhl'ully. 

~ 
(S. Mohuputru) 

Conservator of Forests (Central) 

Copy to :-
1. The Inspector General of Forests (FC), Ministry of Environment, Forests & Climate Change, Indira 

Paryavaran Bhawan, Agni Block, Aliganj, Jor Bagh Road, New Delhi - 110 003. 

2. The Director, ROHQ, Ministry of Environment, Forests & Climate Change, Indira Paryuvuru11 

Bhawan, Agni Block, Aliganj, Jor Bagh Road, New Dellu - 110 003. 

3. The Principal Chief Conservator of Forests, Forest Department, Govt. of Odisha, Aranyu l.3hawun, 

Chandrasekharpur, Bhubaneswar. 

4. The Addl. PCCF & Nodal Officer (FC), Forest Department, Govt. of Odisha. Aranya J3hawan, 

Cbandrasekharpur, Bhubaneswar. 
5 . The Divisional Forest Officer, Angul Forest Division, Angul, Odisha. 

6. The Vice President (Mining), M/s Jindal Steel & Power Ltd., Angul, Od-isha. 

7. Guard file. 

Conservator of Forests (Central) 

• 
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Government o l lndla/ 1fl«l'~ ~g" '---;a,fl~lt\\ 
Minist ry of Envlronmrnt, Forest & Climate Change/ ~f<Ror. <A ~~-qf«r.f:p:r;l'fffq ~ 

East ern Regional Office/ tpff~1ittr'llfT"t'ITT'Jlf 
A/3, Chandras.ekharpur/ {[I~. il-ii'~hli~g~ 

Bhubaneswar - 751 023/ ~'R , Jsl-\~ ot~ 

Tofoph .. ne: 0674 -23012l3, 230124 8, 2302452, 23024 53, FI\XI 0674 -23024 32. 

No.5-QRC248/20) 5-BJ ru 
,.., 

--~ ,,.,_.+--.e y. lt -''r · _:" -

E-m a ii : T O _!lZ . b:sr.:m~l.!!s;.J.,1 

281h February, 201 7 

~-lrefe - 11 o c_.Jq_4' - ,, \\ 

~ :-.:: " The Principal Secretary, r I~ // ~ \ ~ 
t ~'C-~~,..:.._O G'6;~, Forest & Environrnenl Dejlt., L\~ / ~ ~ · . 
~ x-e,~ r . ---."\ -?- lovt. ofOdisha, Yi ~ 

~

8/ ~)~b:- )) j ~iversion o~ 6.682 ha of _for st. and for laJng ?f _infr~tructural faci lities like 
:?; (, '\) '.l , '<f- ntegrated pipe conveyor (mcludmg powe(' J~sm1ss1on hoe, underground water 
~ \. J~: pipeline, service road) and railway line for transportation of coal to the ir Coal 
~ ,--~-::-.:-.~-. ,_5b,:;, Wa_shery located inside their integrated Steel Plant premises located in J\ngul district.. 

~~~-'-'..':' Od1sba and outward movement o_f finished steel and other hy-produc.ts therefrom by 
- - -- Mis Jindal Steel & Power Ltd. 

Sir, 

1 am directed to refer to State Govt. letter No. No.10F(Cons)14/2015-6870/F&E dated 
27.04.?.015 and No.7111/F&E dated 30.04.2015, wherein prior approval of the Ministry of 
Enviro'1ment, Forest & Climate Change for diversion of 6.682 ha of forest land for laying of 
infrasti uctural faciliti~s like integrated pipe conveyor (including power transm ission line, 
underground water pipeline, service road) and railway line for transportation of coal to their Coal 
Washery located inside their integrated Steel Plant premises located in Angul district, Odisha and 
outward movement of:finished steel and other by-products therefrom by Mis Jinda l Steel & Power 
Ltd., ~ as sought in aqcordance with Sectiop-2 of tpe Forest (Conservation) Act, 1980. After due 
considc ration of the proposal by the Ministry of Environment, Forest & Climate Change and on the 
basis of decision of Regional Empowered Committee held on 10.07.2015, the in-principle approval 
for divc:rsion of the said forest land was a.ccorded by Ministry vide this office letter of even number 
dated 13.07.2015, subject to fulfillment of certain conditions. The State Government has furnished 
compli,1nce report in respect of the conditions stipulated in the in-principle approval and has 
request1~d to grant final approval of the proposal. 

2. In this connection, I am directed to say that un the basis of the compliance report 
furnished by the State Government of Odisha vide their letter No.10F(Cons)225/2016- l 9452/P&E 
dated 25.10.2016, No.935/F&B dated 13.01.2017 and OSD, Ad-hoc CAMPA, New Delhi letter 
No.l-26/2013-CAMPA dated 03.J 1.2016, approvaJ of the Ministry of Environment, Forest & 
Climate Change is hereby granted under Section 2 of the Forest (Conservafion)-Act, 1980 for 
diversion of §.682 ha uf forest land for laying of infrastructural facilities like integrated pipe 
conveyc1r (including po~er transmission line, underground water pipeline, service road) and railway 
line for transportation ,of coal to their Coal Washery located inside their integrated Steel Plant 
premise·; located in Arigul distric¼ Odisha and outward movement of finished steel and other by­
product/' therefrom by Mis Jil}.daJ Steel & Power Ltd., subject to the fu lfillment of the following 
conditions:- . ' 

i) 

it) 
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iii) 

iv) 

v) 

vi) 

vii) 

viii) 

ix) 

x) 

xi) 

xii) 

xiii) 

xiv) 

xv) 

xvi) 

xvii) 

. xviii) 

\\ 

# 2 # 

Compensatory Afforestation shall be raised over JJ,.510 Acre (6.681 ha) of non- ,,rest 
land identified by State Govt. in Plot No.4/1257 (P), Khat.a No.2i2 in Jv.Jouzo 
Nukhuripada in Angul tehsil of Angul district at the cost of the user agency. 

The non-forest land which has been transferred and mutated in favour of the State Forest 
Department for the purpose of compensatory afforestation shall be declared as Reserved 
Forest under Section-4 or Protected Forest under Section-29 of the lndi~n Forest Act, 
1927 or under the relevant Section (s) of the local Forest Acl The Nodal Officer must 
report compliance within a period of 6 months from the date of grant or inal approval 
and send a copy of the original notification declaring the non-forest land u1 der Sect ion-4 
or Sectioo-29 of tbe Indian Forest Act, 1927, or underihe relevant seerio 1 of the local 
Forest Act as the case may be to this Ministry for infonnation and record. 

The boundary of the diverted forest land shall be demarcated on the ground at the project 
cost, by erecting four feet high reinforced cement concrete pillars, each insc-ribed with Its 
serial number, DGPS coordinates, forward and back bearing and distance from adjoining 
pillars etc. 

The user agency shall take up avenue plantation on either side of pipe conveyor and rail 
alignment, as per feasibility at their cost in consultation with Divisional Forest Officer, 
Angul as recommended by State Govt. vide letter dated 27.04.2015. 

Since the area is prone to erosion. the project proponent shall take up adeq uate measures 
to address this issu~ in consultation with the Divisional Forest Off,cer, Angul as 
recommended by Stale Govt. vide letter dated 27.04.2015. 

The user agency shall comply with the guidelines for laying transmission lines through 
forest areas issued by Ministry vide letter No.7-25/2012-FC dat~ 05.05.2014 and 
19;11.2014. 

The user agency shall obtain environmental clearance· as per the provisions of 
Environment (Protection) Act, 1986, if applicable to such project. . 

I 
The user agency shall take1ladequate safety measure fo~ accidental spillage of pipe 
conveyor, if any. l 

Earth or any materiaJ shall not be brought from or. the debris resulting duri11~ construction 
shall not be disposed of in the adjoining forest area by the user agency. 

. . . l 

Adequate signage shall be pr6vided along the railway line passing through_ forest land. 
I • , 

No additional or new path will be constructed inside the forest area for any activity 
related to the project work. ' 

No labour camp shaJl be allowed in the forest ~ea. 

The user agency shall p rovide firewood, preferably alternate fuel, to labourers working at 
the, site to avoid damage/tree felling. · 

The user agency while executing works, shall not fell any tree or damage forest growth in 
the surrounding forest area in any manner. 

The forest land sh<;i.11 not be used for any purpose other than that specified i1 1 tl1e proposal 
and in no circumstances be transferred to any other user agency, depart)11ent or person 
without prior approval of the Ministry of Environment, Forest & Climate Change. . . 

. • I , 
The layout plan of the proposed 'forest land shall not be changed without the prior 
approval of Ministry ofEnvironment, For~ts & Climate Change. 

~~I Contd ... 3 
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xix) The State Government shall complete the settlement of rights, in term of the Sched Tribes and Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to be diverted and submit the documentary evidence as prescribed by this Ministry in it's letter No.11 -9/1998-FC (pt.j -dated 03.08.2009 read with guidelines dated 28.10.2014, in support thereof. 

n) Any other conditions that the Ministry of Environment, Forest & Climate Change may impose from time to time in the interest of afforestation, conservation and management of flora and fauna in the area, which shall be complied by the user agency. 
x:xi) The user agency shall submit annual self monitoring report on compliance of stipulated conditions to the Nodal Officer (FCA) of the State and Eastern Regional Office of this Ministry. 

xxii) The user agency and the State Government shall ensure compliance to provisions of the all Acts, Rules, Regulations and Guidelines, for the time being in force, as applicable to the project 

xx1 ii) In case of non-compliance of any of the above conditions, the State Govt. shall report to this office as per procedure laid down in the clause 1.9 of guidelines issued under Forest (Conservation) Act, 1980. 1 

3. As has been mentioned at Para-2 of the Stage-II approval, this approval for diversion of forest jand is subject to the fulfillment of stipulated conditions mentioned in this approval Jetter. Therefore, in the event of non-compliance of any of the conditions laid out in this approval letter, the Easterr Regional Office of MoEFCC may withdraw the said approval for diversion of the forest land and stop the non-forest activity heing carried out in the forest land besides initiating the legal action as per ~•rovisions of Forest (Con~ervation) Act, 1980. 

Yours faithfully, 

~ ~\ T 
(R.K. Samal) 

Conservator of Forests (Central) Copy to :-
1. The Inspector General of Forests (FC), M inistry of Environment, Forest & Climate Change, lndira Paryavaran Bhawan, Agni Block, Aliganj, Jor Bagh Road, New Delhi - 110 003. 2. The Director, ROHQ, Minisrry of Environment, Forest & Climate Change, Indira Paryavaran Bha·¥an, Agni Block, Aliganj, Jor Bagh Road, New Delhi- 110 003. 3. The Principal Chief Conservator of Forests, Forest Department, Govt of Od isha, Aranya Bhawctn, Chandrasekharpur, Dhubaneswar. 

4 . The Addi. PCCF & Nodal Officer (FC), Forest Department, Govt of Odisha, Aranya Bhawan, Cha 11 d rasekharpur, B_h u baneswar. 
5 . The )ivisional Forest Officer, Angul Forest Division, Angul, Odisha. 6 . The vice President (Mining), M/s Jindal Steel & Power Ltd., Angul, Odisha. 7 . GuatJ fi le. 

/ 

Conservator of Forests (Centr al) 

... 
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OFFICE OF THE DNISlONAL FOREST OFFICER ANGUL DIVISION ANGUL 

To 

~ub: -

Ref: 

Sfr, 

Letter No. .{_/ 3) /47/2019/DRP/Dated. ~ · t:J 3 - --ft?-Z.-{' 

The Vice President (Mining), 
Jindal Steel & Power Ltd, Angul 

Diversion of 6.G82 ha of forest land for laying of infrastructural facilities like 
integrated pipe conveyor (including power transmission Line, underground 
water pipeline, service road) and railway line for transportation of coal to their 
Coal Washery located inside their integrated Steel Plant premises located in 
Angul district, Odisha and outward movement of finished steel and other by­
products there from by M/s Jindal Steel & Power Ltd. - Show cause Notice 

1. No. 5003 IF& E.09.03.2017 of S.S to Govt. F& E Deptt. BBSR. 
2. LetterNo.5-ORC248/2015-BHU dt. 13.07.2015 ofGOT,MOEF. 
3. Letter No. 5-ORC248/2015-BHU dt. 28.02.2017 ofGOI,MOEF. 
4 Letter No. 5-ORC248/2015-BHU dt. 24.05.2019 ofGO1,MOEF. 

With reference :o the above cited correspondence on the subj'ect, Show cause 

Notice is issued in the following violation of Condition of Stage - I and Stage II imposed by 

the Govt. of India, MOEF. 

Para: 1 

Violation 

Para: 2 

Violation 

As per condition No. XVII of Stage-II approval ordet, the forest land shall not 
be used for any purpose other than that specified in the proposal and in no 
circumstances be transferred to any other user agency, departtnent or person 
without prior approval of the Ministry of Environmenl, Forest & Climate 

change. 

Stage-II Clearance was given for constrnction for elevated pipe conveyor, 

electricity structure and 2.5 meter wide service road. 
However, a road with width more than 10 Meter · has been 

constructed which amounts to use of forest 1and for any purpose other than 

specified in the proposal and is in violation. (Photograph-!) 

As per condition No. XVIII of the Stage-II approval order, the layout plan of 
the proposed forest land shall not be changed without the prior approval of 
Ministry of Et!vironment. Forest & Climate Change. 

Approved lay out plan is attached in Annexure-I. However, a road has been 

constructed in violation of above mentioned condition. 
Further, User Agency has elevated the road constructed without 

approval of th lay out from competent Authority (Photograph-2) which is 

violation of auove mentioned condition. 
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Para: 3 

Violation 

Para:4 

Violation 

Para: 5 

Violation 

a. 

As per condition No. XVI of the Stage-! approval order, designing of 

culverts/ bridges, if any, over the natural streams/ rivers/canals should be 
done in such a manner that it does not hamper the natural course of water, 
does not give rise to water-logging, and also does not hamper movement of 

wild animals. 

A aumber of Nallabs have not been blocked due to construction of road 

violating above mentioned condition. (Photograph-3) 

As per condition No. XX!Il of the Stage-I approval order, Forest land shall 

not be used for any purpose other than thar specified in the proposal. 

As mentioned in violation in Pani-1. 

As per condition No. XXV of the Stage-I approval order, layout plan of the 
proposed Forest land shall not be changed without the prior approval of 

Ministry of Environment, Forest & Climate change. 

As mentioned in Para: 2. 

Observations 

Your report on the recommendation of the Monitoring Committee Headed 
by Sri R.K. Samal, IFS DIGF ( CENTRAL) regarding return of diverted land 

to forest Department given the importance of forest area for elephant 
movement and no longer requirement of diverted forest area for pipe 
conveyor due to cancellation of Coal Block is still awaited. (Report of Sri Sri 

R.:K. Sama!, IFS DIGF ( CENTRAL) as Annexure.-2 

Further, ;t is observed that 4 - 10 ft. high road has been constructed 

without any approval or permission. (Pbotograph-3 and 4) 
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., b It is observed that slag and other debris a.r~-dumped inside the diverted forest 

land affecting the forest ecology (Photograph-5) 

You are requested to explain above mentioned violations para wise so that 

matter can be reported to higher authorities accordingly. 

Further, all works being unde1taken without permission from competent 

authorities are to be stopped immediate effect until further direction from the Competent 

Authority. 

Encl:- As above. 

Yours faith fully 

Di~~ Officer 
Q_ AngtJ:>ivision. 

Memo No. ,{ I 31 _I Dated. JO· O 3 · {t,-f 1' 

Copy forwarded to the Regional Chief Conservator of Forests, Angul Circle 

for favour of kind information and necessary action. 

rnvi'tc,~~ Officer 
o/An~i~i~ion 

2/ 3 ~ 
Memo No.-!..- ~ /Dated. _3P · O 3 . 

Copy submitted to the Principal Chief Conservator of Forests, Forest Diversion 

& Nodal Officer, F.C. Act, O/o the Principal Chief Conservator of Forests, Odisha for favour 

of information and necessary action. 

Memo No. --{/ sy _I Dated. 

Divisio~~~- fficer 
YAngul D v· ion 

..50. e,:> 3 . -1; '-1:.-(_ 

Copy forwarded to the Range Officer Angul for information and to take 

neeessary action. He is instructed to check further violation and deviations, if any, be 

intimated to the undersigned. 

v--.--r-11~ Divisional Fore fficer 
--YA.ngul Di · _ion 
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- JINDAL 
STEEL & POWER 

No. JSPL/ANGUL/ EMD/22-23/7 
h i.:.'- ~o. s 

Date: 2ot April 202·L - , 

a_ ~ To, 
~'2_.,½ivisional Forest Officer 

~\IL \I Angul Division 

-: ( 2cw-1-
~ ( 2,s-'t._'1-
\··.;: \.. -~--,_"J, ~ - ,0 

<JJ \., " .. 
Subject: Diversion of 6.682 ha of forest land for laying of infrastructural facilities lil<e ~ 

integrated pipe conveyor (including power transmission Line, underground water 
pipeline, service road) and railway line for transportation of coal to t heir Coal 
Washery located inside their integrated Steel Plant premises located in Angul 
district, Odisha and outward movement of finished steel and other by- products 
there from by M/s Jindal Steel & Power Ltd. - Reply to Show cause Notice 

Ref.: 
1. Letter No. 2131/47 /2019/DRP dated 30.03.2022 from the office of DFO 
2. Letter No. 5003/F8' E.09.03.2017 of S.S to Govt. F & E Deptt.,BBSR 
3. Letter No.5-ORC2ti8/2015-BHU dt.13. 07.2015 of GOl,MOEF 
4. letter No. 5-ORC248/2015-BHU dt. 28.02.2017 of GOl,MOEF 
5. letter No. 5-ORC248/2015-BHU dt. 24.05.2019 ofGOl,MOEF 

Dear Sir, 
This has reference to the Letter no. 2131/47 /2019/DRP dated 30.03.2022 on the above 
mentioned subject. We would like to inform that Jindal Steel & Power Ltd (JSPl) was 
allocated the Utkal 81 Coal mine in the Talcher Coal mine area as captive source of coal for 
Its Integrated Steel Plant at :\ngul. The Utkal Bl is located at about 5 km in the North of 
the steel plant and as per the Environment Clearance of Coal Washery of the Steel Plant, 
coal was to be conveyed through covered conveyer from the Utkal Bl coal mine. With this 
background JSPL had planned to install a covered conveyer system from the Utkal Bl mine 
to the JSPL Steel Plant and had applied for the diversion of the forest land on the conveyer 
route. However, subsequemly the Utkal Bl was de-allocated as per the judgment of the 
Honorable Supreme Court. Subsequently, JSPL sourced the coal requirement for the steel 
plant from the Talcher coal mines of Mahanadi Coalfield Ltd. However, JSPL went ahead 
with its plan for the conveyer as coal conveyance through a covered conveyer is non­
polluting and environmental friendly when compared to conveying in trucks through road. 
The Ministry of Environment Forest and Climate Change also has notified Gazette order no 
5.0 1561 (E) on 21.05.2020, where in section 3 it is directed to transport coal by covered 
Railway wagons or covered conveyer. (Copy of the Gazette notification enclosed). 

With this background, JSPL planned construction of the covered coal conveyer and has 
taken the diversion of the fcrest land. Subsequently, the 15 m corridor through the forest 
area was cleared with the permission of the forest dept. and by engaging the OFDC. JSPL 

Jindal Steel & Power Ltd. 
Angul Office Chhendlpada Road, SH - 63, PO:- Jindal Nagar, Angul-759 111, Odisha 
T +916761264191-95, F +96761 26414~-44, W www.Jlndalsteelpower.com 

RegiStered Office 0. P. Jindal Marg, Hisi!r, 125 005, Haryana 
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now has started process of construction of the Coal Conveyer and the associated 
infrastructures as the power transmission lines, road etc. with leveling of the conveyer 
route for transportation of movement of construction machineries such as heavy cranes, 
concrete mixer truck, concrete pumps, and trucks carrying the heavy mechanical 
equipment. 

It will be also pertinent to mention that after the de-allocation of the Uktal 81 coal block, 
JSPL was in the process of bidding for various coal blocks in the Talcher Coal Mines region, 
and has won the biddings of Utkal 81 coal block again apart from two more coal blocks 
Utkal B2 and Utkal C in adjacent area. The total production capacity of these mines is 
about 11 MTPA. JSPL has started the construction of the coal conveyer along with other 
associated facilities such as the power transmission line, road etc. to keep the conveyer 
system ready before the start of operation of these mine. We herewith submit the 
compliance to the points raised vide the Letter no Letter no. 2131/47/2019/DRP dated 
30.03.2022. 

Para 1 

Violation 

Reply 

As per condition No. XVII of Stage-JI approval order, the forest land 
shall not be used for any purpose other than that specified in the 
proposal and in no circumstances be transferred to any other user 
agency, department or person without prior approval of the 
Ministry of Environment, Forest & Climate change. 

Stage-II Clearance was given for construction for elevated pipe 
conveyor, electricity structure and 2.5 meter wide service road. 

However, & road with width more than 10 Meter has been 
constructed which amounts to use of forest land for any purpose 
other than ~pecified in the proposal and is in violation. (Photograph-
1) 

JSPL has started the construction of the of the pipe conveyer for 
which 10 m width has been cleared and has been leveled for 
movement of construction machineries such as heavy cranes, 
concrete mixer truck, concrete pumps, and trucks carrying the heavy 
mechanical equipment. The corridor after removal of trees was 
found to be undulating in nature and the soil base of the corridor was 
not fit for carrying the heavy loads of the construction equipment. 
Therefore it was necessary to fill the 10 m corridor with layer of slag 
generated from the plant. These slag being granular material can be 
removed if required latter on leaving the space for service road. 

It is therefore, confirmed and assured that the forest land has not ~-----~-----Jindal Steel & Power Ltd. 
l\ngul Offlce Chhendipada Road, SH- 63, PO:• Jindal Nagar, Angul-7S9 111, Odisha 
T +916761264191-95, F +96761 264141-44, N www.jindalsteelpower.com 
Registered Office 0. P. Jindal Marg, Hlsar, US 005, Haryana 
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Para 2 

Violation 

Reply 

Para 3 

Jindal Steel & Power Ltd. 

JINDA L 
STEEL & POWER 

been used for any purpose other than that specified in the proposal. 

As per condition No. XVII of the Stage-I/ approval order, the layout plan of 

the proposed forest land shall not be changed without the prior approval 

of Ministry of Environment, Forest & Climate Change. 

Approved layout plan is attached in Annexure-1. However, a road has 

been constructed in violation of above mentioned condition. Further, 

User Agency has elevated the road constructed without approval of 

the layout from competent Authority (Photograph-2) which is 

violation of above mentioned condition 

The approved layout has provision of a road. The layout has the 

provision for the conveyer trestle including the foundation of the 

conveyer, A power transmission line, a road and underground water 

pipelines. As mentioned in the layout drawing of the facilities, there 

is a space of 4.5 m available from the edge of the transmission line. 

The road of 2.5 m width will pass through this space leaving space for 

shoulder or drain in the edge. There, is no violation this condition as 

road is a part of the purposes for which the forest land have been 

diverted. Though a width of about 10 m has been leveled for 

construction of the pipe conveyer, after construction of the 

conveyers and the power transmission line, the road will cover a 

width of 2.Sm in the remaining space drains and road shoulders will 

be provided. The road elevation is mostly at the level of the 

surrounding area. However, there have been few depressions and 

nallah which were identified after the trees were removed. In these 

areas the corridor has been filled with granular slag material for 

movement of the construction equipment and conveyer 

machineries. 

It is therefore, confirmed and assured that the layout plan of the 

proposed forest land shall not be changed. 

As per condition No XVI the Stage-/ approval order, designing of 

culverts/ bridges, if any, over the natural streams/rivers/canals 

should be done in such a manner that it does not hamper the natural 

course of water, does not give rise to water-logging, and also does 

not hamper movement of wild animals. 

Angul Offlce Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-7S9 111, Odisha 

T +916761264191-9S, f +96761 264141 44, W www.jlndalsteelpower.com 

Registered Oftke o. P. Jindal Marg, Hlsar, 12S 00S, Haryana 
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r Violation 

Reply 

Para 4 

Violation 

Reply 

Para 5 

Jlndal Steel & Power Ltd. 
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A number of Nallahs have not been blocked due to construction of 
road violating above mentioned condition. (Photograph-3) 

No nallahs have been blocked and for smooth flow of water, RCC 
hume pipe culverts have been provided at 3 places for undisturbed 
flow of water. Care has been taken to provide large side RCC hume 
pipe below the formation layer so that water during monsoon can 
pass through without water logging on both the side. The level of the 
formation layer has been maintained mostly same as that of the 
surrounding area. However, there have been few nallahs crossing the 
stretch. For smooth movement of construction machineries in these 
depression areas we have leveled by filling loose materials as slag, 
and provtded RC-C hume pipe culverts for free flow of water. At few 
places there have been cutting of earth for 2 to 3 ft to maintain the 
level. So these small level differences will not cause any hindrance to 
the movement of the animal when passing the conveyer corridor. 

It is therefore, confirmed and assured that the designing of culverts/ 
bridges over the natural streams/rivers/canals is done in such a 
manner that it does not hamper the natural course of water, does 
not give rise to water-logging, and also does not hamper movement 
of wild animals. 

As per condition No. XX/I of the Stage-I approval order, Forest land 
shall not bf' used for any purpose other than that specified in the 
proposal. 

As mentioned in violation in Para-I. 

The forest land has not been used for any purpose other than that 
specified in the proposal. The corridor has been leveled to provide 
access for the construction of the pipe conveyer, power transmission 
line and water pipe line etc. 

It is therefore, confirmed and assured that the forest land has not 
been used for any purpose other than that specified in the proposal. 

As per condition No. XXV of the Stage-I approval order, layout plan of 
the proposed Forest land shall not be changed without the prior 
approval of Ministry of Environment, Forest & Climate change. 

Angul Office Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-759 111, Odlsha 
T +916761264191-95, F +96761264141-44, W www.jlndalsteelpower.com 
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Violation As mentioned in Para: 2. 

Reply JSPL has started the construction of the coal conveyer and other 
associated facilities such as the power transmission line, road and the 
underground water pipelines after making the formation layer of 
width of about 10 m. 

It is therefore, confirmed and assured that layout plan of the 
1-. proposed Forest land is not changed. 

We also once again confirm and assure you that there Is no change in the purpose of the 
diversion and there is no change in the layout of t he project. We therefore request you to 
kindly close the observations and allow us to continue with the construction of the Coal 
Conveyer and other associated acuities. 

Thanking you, 
Yours faithfully, 

for Jindal Steel & Power Limited 

(Alo~ Sahu) 

Associate Vice President- Environment Management Dept 

Jindal Steel & Power Ltd. 
Angut Office Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-759111, Odisha 
T +916761 264191-95, F +96761 264141-44, W www.Jlndalsteelpower.com 
Registered Office o. P. Jindal Ma111, Hisar, 125 005, Haryana 
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Annexure A-656
- - ·-

OFFlCE OF THE DIVISIONAL FOREST OFFICER; ANGUL D1VJSION ANGUL. 

To 

Memo No. 'ci~S /Dated. '2:..\"::l....:.'2::2_ 

The Regional Chief Conservator of Forests 
Angul Circle,Angul. 

Sub: - Diversion of 6.082 ha of forest land for laying of infrastructural facilities like 
integrated pipe conveyor (including power transmission Line, underground 
water pipeline, service road) and railway line for transportation of coal to their 
Coal Washery located inside their integrated Steel Plant premises located in 
Angul district, Odisha and outward movement of finished steel and other by­
products there from by M/s Jindal Steel & Power Ltd. - Show cause Notice 

Ref: - l. No. 5003 /F& E.09.03.2017 of,S.S to Govt. F& E Deptt. BBSR. 
2. Letter No.5-0RC248/2015-BHU dt. 13.07.2015 of GOI,MOEF. 
3. Letter No. 5-0RC248/201 5-BHU dt. 28.02.2017 ofGOI,MOEF. 
4 Letter No. 5-0RC248/2015-BHU dt. 24.05.2019 ofGOl,MOEF. 
5.This Office Memo No. 2857 dt. 05.05.2022. 

With reference to the above cited Letter Nos. on the correspondence subject, it 

is to inform that the User Agency has submitted the reply of Show Cause Notice vide Letter 

No. JSPL/ANGUL/EMD/22-23/7 dt. 20th April 2022 is not tenable against the violation and 

enclosed herewith for favour cf your kind information and necessary action. 

Encl:- As above. 

Di'fsi~ ~ Officer 
y Angul ~~~~n. 

Memo No. ~~~ / Dated. 2.\'2-:~ 

Copy forwarde.d to the Addi. Principal Chief Conservator of Forests, Forest 

Diversion & Nodal Officer, FC Act 0/0 the Principal Chief Conservator of Forests, Odisha, 

Bhubaneswar for favour of kind information and necessary action with reference to this office 

Letter No. 2858 dt. 05.05.2022. 

Divisi t Officer 
ry An ion 

Memo No. ?;:\~~ / Dated. 2.: \2..!.::::>2 • 

Copy forwarded to the Alok Kumar Sahu, Associate Vice President-

Environment Management Dept, Jindal Steel & Power Ltd, Angul for infonnation and 

necessary action with reference to this office Memo No 2859 dt. 05.05.2022. 

Divisi:ti~fficer 
~Angul d~io~, 
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- JINDAL 
STEEL & POWER 

No. JSPL/ANGUL/ EMD/22-23/7 
h i.:.'- ~o. s 

Date: 2ot April 202·L - , 

a_ ~ To, 
~'2_.,½ivisional Forest Officer 

~\IL \I Angul Division 

-: ( 2cw-1-
~ ( 2,s-'t._'1-
\··.;: \.. -~--,_"J, ~ - ,0 

<JJ \., " .. 
Subject: Diversion of 6.682 ha of forest land for laying of infrastructural facilities lil<e ~ 

integrated pipe conveyor (including power transmission Line, underground water 
pipeline, service road) and railway line for transportation of coal to t heir Coal 
Washery located inside their integrated Steel Plant premises located in Angul 
district, Odisha and outward movement of finished steel and other by- products 
there from by M/s Jindal Steel & Power Ltd. - Reply to Show cause Notice 

Ref.: 
1. Letter No. 2131/47 /2019/DRP dated 30.03.2022 from the office of DFO 
2. Letter No. 5003/F8' E.09.03.2017 of S.S to Govt. F & E Deptt.,BBSR 
3. Letter No.5-ORC2ti8/2015-BHU dt.13. 07.2015 of GOl,MOEF 
4. letter No. 5-ORC248/2015-BHU dt. 28.02.2017 of GOl,MOEF 
5. letter No. 5-ORC248/2015-BHU dt. 24.05.2019 ofGOl,MOEF 

Dear Sir, 
This has reference to the Letter no. 2131/47 /2019/DRP dated 30.03.2022 on the above 
mentioned subject. We would like to inform that Jindal Steel & Power Ltd (JSPl) was 
allocated the Utkal 81 Coal mine in the Talcher Coal mine area as captive source of coal for 
Its Integrated Steel Plant at :\ngul. The Utkal Bl is located at about 5 km in the North of 
the steel plant and as per the Environment Clearance of Coal Washery of the Steel Plant, 
coal was to be conveyed through covered conveyer from the Utkal Bl coal mine. With this 
background JSPL had planned to install a covered conveyer system from the Utkal Bl mine 
to the JSPL Steel Plant and had applied for the diversion of the forest land on the conveyer 
route. However, subsequemly the Utkal Bl was de-allocated as per the judgment of the 
Honorable Supreme Court. Subsequently, JSPL sourced the coal requirement for the steel 
plant from the Talcher coal mines of Mahanadi Coalfield Ltd. However, JSPL went ahead 
with its plan for the conveyer as coal conveyance through a covered conveyer is non­
polluting and environmental friendly when compared to conveying in trucks through road. 
The Ministry of Environment Forest and Climate Change also has notified Gazette order no 
5.0 1561 (E) on 21.05.2020, where in section 3 it is directed to transport coal by covered 
Railway wagons or covered conveyer. (Copy of the Gazette notification enclosed). 

With this background, JSPL planned construction of the covered coal conveyer and has 
taken the diversion of the fcrest land. Subsequently, the 15 m corridor through the forest 
area was cleared with the permission of the forest dept. and by engaging the OFDC. JSPL 

Jindal Steel & Power Ltd. 
Angul Office Chhendlpada Road, SH - 63, PO:- Jindal Nagar, Angul-759 111, Odisha 
T +916761264191-95, F +96761 26414~-44, W www.Jlndalsteelpower.com 

RegiStered Office 0. P. Jindal Marg, Hisi!r, 125 005, Haryana 
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now has started process of construction of the Coal Conveyer and the associated 
infrastructures as the power transmission lines, road etc. with leveling of the conveyer 
route for transportation of movement of construction machineries such as heavy cranes, 
concrete mixer truck, concrete pumps, and trucks carrying the heavy mechanical 
equipment. 

It will be also pertinent to mention that after the de-allocation of the Uktal 81 coal block, 
JSPL was in the process of bidding for various coal blocks in the Talcher Coal Mines region, 
and has won the biddings of Utkal 81 coal block again apart from two more coal blocks 
Utkal B2 and Utkal C in adjacent area. The total production capacity of these mines is 
about 11 MTPA. JSPL has started the construction of the coal conveyer along with other 
associated facilities such as the power transmission line, road etc. to keep the conveyer 
system ready before the start of operation of these mine. We herewith submit the 
compliance to the points raised vide the Letter no Letter no. 2131/47/2019/DRP dated 
30.03.2022. 

Para 1 

Violation 

Reply 

As per condition No. XVII of Stage-JI approval order, the forest land 
shall not be used for any purpose other than that specified in the 
proposal and in no circumstances be transferred to any other user 
agency, department or person without prior approval of the 
Ministry of Environment, Forest & Climate change. 

Stage-II Clearance was given for construction for elevated pipe 
conveyor, electricity structure and 2.5 meter wide service road. 

However, & road with width more than 10 Meter has been 
constructed which amounts to use of forest land for any purpose 
other than ~pecified in the proposal and is in violation. (Photograph-
1) 

JSPL has started the construction of the of the pipe conveyer for 
which 10 m width has been cleared and has been leveled for 
movement of construction machineries such as heavy cranes, 
concrete mixer truck, concrete pumps, and trucks carrying the heavy 
mechanical equipment. The corridor after removal of trees was 
found to be undulating in nature and the soil base of the corridor was 
not fit for carrying the heavy loads of the construction equipment. 
Therefore it was necessary to fill the 10 m corridor with layer of slag 
generated from the plant. These slag being granular material can be 
removed if required latter on leaving the space for service road. 

It is therefore, confirmed and assured that the forest land has not ~-----~-----Jindal Steel & Power Ltd. 
l\ngul Offlce Chhendipada Road, SH- 63, PO:• Jindal Nagar, Angul-7S9 111, Odisha 
T +916761264191-95, F +96761 264141-44, N www.jindalsteelpower.com 
Registered Office 0. P. Jindal Marg, Hlsar, US 005, Haryana 
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Para 2 

Violation 

Reply 

Para 3 

Jindal Steel & Power Ltd. 

JINDA L 
STEEL & POWER 

been used for any purpose other than that specified in the proposal. 

As per condition No. XVII of the Stage-I/ approval order, the layout plan of 

the proposed forest land shall not be changed without the prior approval 

of Ministry of Environment, Forest & Climate Change. 

Approved layout plan is attached in Annexure-1. However, a road has 

been constructed in violation of above mentioned condition. Further, 

User Agency has elevated the road constructed without approval of 

the layout from competent Authority (Photograph-2) which is 

violation of above mentioned condition 

The approved layout has provision of a road. The layout has the 

provision for the conveyer trestle including the foundation of the 

conveyer, A power transmission line, a road and underground water 

pipelines. As mentioned in the layout drawing of the facilities, there 

is a space of 4.5 m available from the edge of the transmission line. 

The road of 2.5 m width will pass through this space leaving space for 

shoulder or drain in the edge. There, is no violation this condition as 

road is a part of the purposes for which the forest land have been 

diverted. Though a width of about 10 m has been leveled for 

construction of the pipe conveyer, after construction of the 

conveyers and the power transmission line, the road will cover a 

width of 2.Sm in the remaining space drains and road shoulders will 

be provided. The road elevation is mostly at the level of the 

surrounding area. However, there have been few depressions and 

nallah which were identified after the trees were removed. In these 

areas the corridor has been filled with granular slag material for 

movement of the construction equipment and conveyer 

machineries. 

It is therefore, confirmed and assured that the layout plan of the 

proposed forest land shall not be changed. 

As per condition No XVI the Stage-/ approval order, designing of 

culverts/ bridges, if any, over the natural streams/rivers/canals 

should be done in such a manner that it does not hamper the natural 

course of water, does not give rise to water-logging, and also does 

not hamper movement of wild animals. 

Angul Offlce Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-7S9 111, Odisha 

T +916761264191-9S, f +96761 264141 44, W www.jlndalsteelpower.com 
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r Violation 

Reply 

Para 4 

Violation 

Reply 

Para 5 

Jlndal Steel & Power Ltd. 
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A number of Nallahs have not been blocked due to construction of 
road violating above mentioned condition. (Photograph-3) 

No nallahs have been blocked and for smooth flow of water, RCC 
hume pipe culverts have been provided at 3 places for undisturbed 
flow of water. Care has been taken to provide large side RCC hume 
pipe below the formation layer so that water during monsoon can 
pass through without water logging on both the side. The level of the 
formation layer has been maintained mostly same as that of the 
surrounding area. However, there have been few nallahs crossing the 
stretch. For smooth movement of construction machineries in these 
depression areas we have leveled by filling loose materials as slag, 
and provtded RC-C hume pipe culverts for free flow of water. At few 
places there have been cutting of earth for 2 to 3 ft to maintain the 
level. So these small level differences will not cause any hindrance to 
the movement of the animal when passing the conveyer corridor. 

It is therefore, confirmed and assured that the designing of culverts/ 
bridges over the natural streams/rivers/canals is done in such a 
manner that it does not hamper the natural course of water, does 
not give rise to water-logging, and also does not hamper movement 
of wild animals. 

As per condition No. XX/I of the Stage-I approval order, Forest land 
shall not bf' used for any purpose other than that specified in the 
proposal. 

As mentioned in violation in Para-I. 

The forest land has not been used for any purpose other than that 
specified in the proposal. The corridor has been leveled to provide 
access for the construction of the pipe conveyer, power transmission 
line and water pipe line etc. 

It is therefore, confirmed and assured that the forest land has not 
been used for any purpose other than that specified in the proposal. 

As per condition No. XXV of the Stage-I approval order, layout plan of 
the proposed Forest land shall not be changed without the prior 
approval of Ministry of Environment, Forest & Climate change. 

Angul Office Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-759 111, Odlsha 
T +916761264191-95, F +96761264141-44, W www.jlndalsteelpower.com 
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Violation As mentioned in Para: 2. 

Reply JSPL has started the construction of the coal conveyer and other 
associated facilities such as the power transmission line, road and the 
underground water pipelines after making the formation layer of 
width of about 10 m. 

It is therefore, confirmed and assured that layout plan of the 
1-. proposed Forest land is not changed. 

We also once again confirm and assure you that there Is no change in the purpose of the 
diversion and there is no change in the layout of t he project. We therefore request you to 
kindly close the observations and allow us to continue with the construction of the Coal 
Conveyer and other associated acuities. 

Thanking you, 
Yours faithfully, 

for Jindal Steel & Power Limited 

(Alo~ Sahu) 

Associate Vice President- Environment Management Dept 

Jindal Steel & Power Ltd. 
Angut Office Chhendipada Road, SH - 63, PO:- Jindal Nagar, Angul-759111, Odisha 
T +916761 264191-95, F +96761 264141-44, W www.Jlndalsteelpower.com 
Registered Office o. P. Jindal Ma111, Hisar, 125 005, Haryana 

ll I 



Annexure A-762

OFFICE OF THE REGIONAL CHIEF CONSERVATOR OF f<ORESTS; ANG UL CIRCLE, 
AT/PO- HAKJMPADA, ANGUL- 759143, ODlSHA, Phonc-06764-296G10 (0), 29b01J(Res), 

Email Id: rccfanguJ@gmail.com. 

To 
Letter No. '2) b 9 

Sri Satam Patanaik 
Clo- Purusottam Patanaik, 
At- 6th Lane Amalapada 
PO/Dist- Angul 
Pin No.- 759122. 

/Dated {:; 5 · cr(p · ~4 

Sub:- Your RTI Application dated 01.06.2024. 

Sir, 
As requested vide your above cited RT! appl ication dated 

01.06.2024 regarding violation of forest diversion by the User Agency (JSPL), 
this is to inform you that the following actions have been taken :-

1. Status of letter No.2857 dated 5.5.2022 of DPO. Angul Division. 

In trus connection, the DFO. J\ngul D ivision has been 
requested to offer his views/comments against ench point of 
observation indicating status of viol at ion v idc this ollice Memo 
No.2048 dated 24.5.2022. 

2. Status of letter No.8785 dated 2.1 2.2022 of DFO. Angul Division 
regarding violation of forest diversion. 

In this connection, the [au has been intimated to the 
Principal Chief Conservator of Forests (Forest Diversion & Nodal 
Officer, FC Act) vide this office Memo No.5244 dared 09.12.2022 
for further course of action. 

A copy of this office Memo No.5244 dated 09.12.2022 
/ regarding action taken by RCCF, Angul is enclosed herewith. 

Yours faithfully. 

~l'/4 ~c-.,'-7 
Publ ic IJ1fo~ation Officer, 

O/o. Regional Chief Conservator of Forests 
Angul. 
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To 

~ ,...,.u.....,. 

--.::..: 

OFFICE OF THE REGJONAL CHIEF CONSERVATOR OF FORESTS; ANG UL CIRCLE, 

AT/PO- HAKIMPADA, A CUL- 759143, ODISHA, Phonc-06764-296010 (0 ), 29601 l(Res), 

Email Id: rccfangul@grnail.com .. -

Memo No. f;;:J'1 l/ /5F.FC-105/2022 Dated- r;,---t/ .- /Q/ 2,12_-

The Principal chief Conservator of Forests 

(Forest Diversion & Nodal Officer, FC Act) 

0/o. the Principal Chief Conservator of Forests & HoFF, 

Odoisha, Bhubaneswar. 

Sub: Diversion of 6.682 ha of forest land for laying of infrastructure facilities like 

integrated pipe conveyor (including power transmission line.underground 

water pipeline, service (road) and railway line for transportation of coal to 

their coal washery located inside their integrated steel plant premised located 

in Angul District, Odisha and outward movement of finished steel and other 

by-products there from by Mis-Jindal Steel & power Ltd- Show Cause 

Notice. 

In inviting a reference to the subject matter cited above , this is to bring to 

your kind notice that the above project has got stage-II approval order by Gol, 

MoEF & CC vide letter No.5ORC248/2015-BHU dated 28.02.2017 with 23 nos. of 

conditions added with 3 nos. of additional conditions imposed by Govt. of Odisha, 

F&E Department. In this connection, the DFO, Angul Division has issued show 

cause notice to the User Agency for committing violation in respect of the conditions -:, ,., :· 

of stage-II approval order vide his Memo No.2131 dated 30.03.2022 (Copy · ' · 

enclosed). In reply, the User Agency has submitted compliance against the 

violation vide letter No. JSPUANGUL/EMD/22-23/7 dated 20.4.2022 which has · · ' 

been forwarded by the DFO, Angul Division to this office vide his Memo No.2857 · 

, l 

,,,, ~ -

dated 05.05.2022. In this regard, the DFO, Angul Division has reported that the . ~:,,' .. . 
compliance submitted by the User Agency is not tegable _,against the violation vide / 

his Memo No.8785 dated 02.12.2022. · 

Therefore, in enclosing herewith the above memos, I would request that 

necessaFy fLH=ther course of action may kindly be taken at the earliest. 

This is for favour of information and necessary action. 

) Encl:- As above. 
Regional Chief ~tor of Forest s 

Angul 



64

Memo No. ,QL?S /Dated- °7 -} 2-~ 2-2-
Copy forwarded to the Divisional Forest Officer, Angul Forest Division for information and necessary action with reference to his Memo No. 8785 dated 2.12.2022. 

Regional Chief ~tor of Forests 
~ngul 

Memo No. ~t;<;})Jb /Dated- 0----'J- ) 2-, 22-
Copy forwarded to Sri Alok Kumar Sahu, Associate Vice President, Environment Management Dept. Jindal Steel & Power ltd. Angul for information and necessary action with reference to Memo No.8787 dated 2.12.2022 of the DFO, Angul Division to his address. 

Regional Chief Co~or of Forests ~n~·•--. 
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Date: J3 _ 0-t - JJ..JJJ). ~ 

Kind Attn. 

TI1eDFO 
Angul Division, 
Angul. Odisha 

Subject: Request to injtiate enquiry and take necessary action against v iolation of permission given 
to JSPL for usage of diverted forest area in Kaliakata RF & Durgapur RF of Angul Range. 

Respected Sir, 

Greetings of the day! 

This is in reference to the aforesaid subject, please fmd the details of our observation for your kind perusal. 

Our Observations: 

1- JSPL is doing coal transportation from its Utkal B 1 Coal Block through a road connected from SH-63 to 

JSPL Coal Washerythrough Kaliakata RF and Durgapur RF. 

2- The road (connecting SH-63 to JSPL Coal Washery) built by JSPL within the forest area is an elevated 
( 4-5 ft. height) slag based road with approx. 30-40 ft. width and hundreds of heavy coal loaded trucks are 

plying on this road 24x7 for the purpose of coal transportation. 

3- ST community of Kaliakata and Malibrabmani village are dependent on Kaliakata RF and Durgapur RF 
for their livelihood by collecting "Tula & Mahula etc.", this so called service road (rather coal corridor) 

will definitely hamper their livelihood. 

4- Such transportation activities within the RF areas are disrupting (rather obstacle) free movement of 

wildlife animals and it is a risk to their life and existence too. 

5- This type of heavy vehicular movement in service road is affecting adversely to the endangered flora and 

fauna of the localities, which may lead to extinction of the species. 

6- JSPL has constructed service road within the RFs like a ·'National Highway'·, where the vehicles move 

in high max lights and high speed with noise causing damage to forest ecosystem. 

7- The Orama Sabha conducted at the time clearly mentioned as "integrated elevated pipe conveyor' '. 

whereas JSPL has constructed a road like a national highway. 

j 
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Purpo c oflhe road while the forest la11d was diverted is violating ••forest consumption Ac1s & Rules" and 
causing damage to forest ecolog) and wild life animal:,. 
We are obsening and \\itnessmg unethical practice being done by J PL by bypassing and violating the 
purpose and conditions of forest land dh,ersion. 
Our Prayer: 

1- fhc.! action may be taken under the pro, isions let down under ··Forest Consumplion Acls & Rules ... 2- Request to take necessal} action against the ED & Plant I lead-J PL Angul and Head-J PL Coal Block. 
if found guilt) (if violated the conditions and purpose of forest diversion). 
3- Request for complete closure of the road (connecting from H-63 to J PL coat wahsery through 
Kaliakata RI- & Durgapur Rf) and to convert the forest land in its original status (post cuning down of 
1429 nos. standing trees) 

Looking lon\ard for faster and proacuve response from office ot your good self to safeguard ··Forest 
Consumption AClS & Rules·· 

Thanks & Regards 

s ~ po.h~J( 

atarn Patnail. 
C o: Shri Bala Krushna Pananail. Trust. 6th Lane. Amalapada 
Angul, Odisha 
Pin-759122 
M: 8527060196 
Cmail: atam.parnaik(a gmail.com 

1- The RCCI-. Angul Circle. Angul. Odisha 
2- The DM & Collector. Angul. Odisha 

3- The P. Angul. Odisha 

-t- The Deput} Director General of Forest(C). MoEF&CC. Eastern Regional Oflice. Bhubanes,~ar. Odisha 

5- Add. Director & Member ~ ecretary (lndustl)-1 ). MoEF &CC. Indira Paryavaran Bhawan. ew Delhi 6- The Joint ecretal). l\foCF&CC. Govt. of India, Indira Paryavaran Bhawan, C\\ Delhi 7- The Chairman, E,pen Appraisal Commiuee (lndustl')-1 ector). Mo[F&CC. Gov1. of India 8- The Chairperson. a1ional Green Tribunal 

Page212 
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) 

) 

CERT/FICA TE 

1. Certified that the ST & other Traditional Forest Dwellers (Recognition of Forest Rights) 

Act, 2006 and Amendment Rules, 2012 have been properly implemented in village 

Kaliakata of Chhendipada Block. 

2. Certified that, FRC in village Kaliakata has already been reconstituted and all individual 

and community claims hove already been settled. No claim is pending os on today. 

3. Certified that, due to such a diversion of forest land of Ac4.46(Four acre and I orty-six 

decimol)(in Kaliakata R.F.) for non-for.est use, i.e., Integrated Pipe conveyor, any interest 

of PTG/PAC hos not been affected /will not be affected for linear projects to be taken up 

by M/s Jindal Steel & Power Ltd. 

Block~elq · en 
~ ~ 

Chli ndipada 
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Date: 1.5/0~ /),,0?>/ 

To 

The Deputy Director of Mines 
Talcher Circle. Ta lcher 
Odisha 

Subject: Violation of the Transit Permit (Permit No. L42400956/Mioes, dated 08-04-2024) 

Reference: 

1- Transit Permit 10. L42400956, dated 08-04-2024 issued in favour of The Manger, Mines, Utkal "C" 
Coal Mines - Utkal ·'C" Coal Block, JSPL. Copy of Transit Permit obtained video my RTJ application 
dated 13-03-12024 and reply from office of your good self vide letter no. XfV.J.9/2023 795/Mines, dated 
10-04-2024. 

2- Petition by the undersigned to The DFO Angul, regarding violation of permission given to JS PL for 
usage of diverted forest area in KaHakata RF dated l 3th Feb ·24_ 

Respected Sir, 

This is in reference to aforesaid subject and with reference to the above sited references, 1 'm to state the 
following detaiJs for your kind perusal and precipitated actions towards the intentional violation done by 
JSPL, not only for their profit but also for avoidfog statutory payment to Government. 

Based on the transit permit issue{! from office of your good self, M/S. JSPL is pennit ted to transport coal 
from Utkal 'C' Mines to their plant site at Nisha via SH-63, Angul, Odisha. But the said beneficiary 
company is transporting coal from the mines to their plant site through a jungle/forest area of Raijharan. 
Kankrei, Nisha and Kaliakata. 

Although the forest passage is aJlowed for their utility services like water pipe line, cable Line & conveyor, 
without changing the character of the fornst area but the company is using that passage for coal 
transportation round the clock instead of SH-63 which has been permitted to them. 

Towards violation of forest Act & RuJes, l 've represented to The DFO, Angul who has reported(after 
inspection) regarding the violations of --Forest Conservation Act & Rules'' to higher concerns (The 
MoEFC&C , The PCCF Odisha & The Nodal(Forest Diversion). PCCF, Odisha) for immed iate stoppage 
of such unlawful coal transportation in forest passage & removal of forest area encroachment. 

~ Page l l 3 

~i~"'-
J ffice ~Pthe Deputy D1recto1 M\nas 
T alchcr Circlet Talcher Di5r- Angu( 
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By doing such illegal transportation through forest passage. it gives much scope ofiJlegal mining activities 
on the following aspect. .• _ 

I-To avoid Govt. Inspection on SH-63. if any. 

2- Manipulation of grade ofcoal to avoid rightful Govt. fees & royalty. 

3- To manipulate the quantum of coal excavation from the eye of the Govt. 

4- To avoid other statutory norms under ·'Mines & Minerals (Development & Regulation) Act, 195T. 

This is surprising, even though your good office is located near by the mines and even with sufficient field 
staff available there. all these illegal mining activities are being carried on. This gives much scope/doubt 

for apprehension of involvement of your officials in these illegal coal mining activities. 

Moreover, said forest passage is joining with their plant in close proxi mity to the highly populated village 

Ganjiasahi ofKaliaJn1ta Village and the viJJagers have repeatedly complaining to the District Administration 
about unbearable pollution due to coal transportation. 

PRAYER 

Under the ciTcumstances sited above, your good self is requested to look into the matter and withheld the 

transit pass/transport permit until the beneficiary company refrain from such illegal coal transportation in a 

forest passage illegally. 

Thanking You, 

Yours Faithfully, 

Thanks & Regards 

.s~ po.J.,a,; )( 

Satam Patnaik 
Badake1jang 
Angul, Odisha 
Pin-7591 22 
M: 8527060196 
Emai I: satam.patnaik@gmail.com 

Encl: 

1- Copy ofTransit permit 
2- Copy of representation to The DFO, Angul 

Page 213 
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Copy To: 

1- The Mining Officer, Angul, Odisha 

2- The Director of Mines. Govt. of Odisha, Bhubaneswar, Odisha 

3- The Secretary Steel & Mines. Govt. ofOdisha. Bhubaneswar, Odisha 

4- The Chief Secretary, Govt. of Odisha. Bhubaneswar, Od.isha 

5- The Secretary, Ministry of Coal, Govt. ofindia 

6- The DFO, Angul Division. Angul, Qdjsha 

7- The RCCF, Angul Circle, Angul, Odisha 

8- The PCCF (Forest Diversion & Nodal Officer. FA Act), Odisha, Bhubaneswar, Odisha 

9- The Deputy Director General ofForest(C). MoEF&CC. Eastern Regional Office, Bhubaneswar, Odisha 

I 0- The Add. Director & Member Secretary (lndustry-1 ), MoEF &CC, Indira Paryavaran Bhawan 

New Delhi 

11- The Joint Secretary. MoEF&CC. Govt. offndia, Tndira Paryavaran Bhawan, New Delhi 

12- The Chairman. Expert Appraisal Committee (lndustry-1 Sector), MoEF&CC, Govt. of India 

13- The Chairperson, National Green Tribunal 

14- The OM & Col lector, Angul, Odisha 

15- The ADM(Revenue), Angul, Odisha 

16- The Sub-Collector, A nguJ, Odis ha 

17- The Tehsildar, Chendipada, Angul. Odisba 

18- The LAO(General), Angul, Odisha 

19- The SP, Angul, Odisha 

20- The SDPO. Angul, Odisha 

21- The UC. l.ndusrriaJ Police Station. Nisha. Angul, Odisha 

Page 3 l 3 



72
/ 

To 

OFFICE OF THE DEPUTY DIRECTOR MINES, TALCHER 
CIRCLE, TALCHER, 01ST - ANGUL. 

No.XIV.J.9/2023 1Cf 5 

Sri Satam Patnaik, 
S/o- Purusottam Patnaik, 
At-6th Lane,Amalapada, 
PO:- Angul,Dist-Angul, 
Pin-759122. 

/ Mines, Date. 10 / t1-, 12024 

Sub:- Your RTI Application dt.13.03.2024. 

Sir, 

With reference to your RTI application dt.13.03.2024, I am to enclose 

herewith copies of transport permit(Form-L ) showing route for transportation 

of coal from Utkal-C Coal Mines to Jindal Steel and Power Ltd.,Angul and 

Jindal Steel and Power Ltd.,Barbil,Keonjhar. 

This is for your information. 

Encls:-As above 

Yours faithfully 

\v,<"\.\~ \ 4 
PIO -cum- Mining Officer 

()lo DDM, Talcher, Talcher Circle 
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fOAM • l 

See R,;t. 10(8) and Rut.10(13) 

TIWISIT PERMIT FOA LU SH 

OFFICE OF DEPUTY DIRECTOR OF MINES, TA.LCHER 
Perm~ No. L42400956 / Mines. 01. 08/~/2024 

To, 

The Manag<r Mines, Ulltal C Coal MIMl·Ulkal·C Coal block.JSPL(14010536U01) 

Dear Sir. 

11111111111 
}0000956 

With Refettnet to your 1pplic11,on. dattd 08 "'1f 2024 you are htrtby allowe<l to ttmo•• the Coal from the folk>wing stack(s) form ycx,, above mines tot~• des~nation Jlndal Stffl and Pow" Ltd. (140105046041). The•alidily of the ~ miuion is Ol "'1f 2024 to 07 May 2024 subje<:t to obs.r.ana of OM(PTS& IM & RPST & l) llule2007. 

The ore 1hall ~ oot weighed 1! and checked at DIRECT 

C 
t, 

Seam• 
VIII-IX 

! 
NA ROM 0 

~ 0# l lACICI 

l1sooo 3439 •100 MM 

Jindal Steel and 
Power ltd. 

(140105046041), 
Utkal C Mines to 
Olre<:I Plant.V11· 
S.H.63.. ANGUL 
ODISHA INDIA 

1------- -➔T"'o-t-al---➔;·"soc-Oc-0------''---I--- •-....... --- .. --~-~--~-----------T.P. looll Is..,.., Fcnn•M: '<A 

------ -----

HO OYIN.OADtfrrllll IS AU.0Wm 

Memo No ...... l42400956 • 1 ..... ./ Mines Dt. ... Ol/~/2024 

Copy 10 ... Sn Asltwlnl Kumar Prsdhan ..... SIM for Information, 

Memo No ....... L42400956 • 2 .... ./ M,nes Ot .... 08/04/2024 

Copy 10 the CCC._ . for Information. H• Is directed to • nsure that no ore beyond the permined quantity is t ransported 

Memo No._.-l.42"°°956 • 3. __ J Mines 01 . ... 08/04/2024 

Copy to the DOM/MO BARIPADA.BERHAMPUR,BHAWANIPATNA.BOLANGIR,CUTTACK,JAJPUR 
ROAD,JODA.l<EONJHAR.KDIRA.KORAPUT,PHULBANl,ROURKELA,SAMBALPUR for lnformaliOn. 

Memo No .. _ . ..1.42400956 · 4 .. J MIMS 01,. 01104(2024 

Copy to the Station Muter_ ... , ............ for information. He is directed 10 ensure that no ote beyond the permitted quanllly Is transported 

Direct 10 Oeslinatlon by Road 

L-iCo•I for 
CGP.Utkal 
CCoal 
IJ\ll,nuof 
!M/sJSPL j 
~•• bt tn 
!exempted I 
ftom 
Stacklno I 
and 
15ampDng j 

f;;:,;lon I 
,undtr rule 
IO(?)of 
OMPTS 
Rule.2007 

!~rector 
of Mines 
and 
GeoJogy 
Ylc!C 

uemptrGn) 
letter 
No 3501/DpM 

Yours fallhfully 

Deputy Duee10, Of Mrnes. TALCHER 

Oeputy Olro<:101 Of Mines, TALCHER 

Oeputy Deecto, 01 Mines. TALCHER 

Deputy O.flactor Ot M me.$, TJ\LCHER 

~~--,.......,, ..... \ 
Deputy Oltec1or Of Mines, TALCHER 
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FOAM · l 

!1111111111 
SH Rule 10(8) end Rul• 10(13) 

TIIAHSIT P£llMIT F<>A llSSU 

OFFICE OF DEPUTY DIRECTOR OF MINES. TALCHER 
Permll No. L◄2◄OO965 I Minn DL 08/O◄/2O24 

To, 

The Manager Mines. Utltal C Coal Mlnn·lllkal·C Coal blocll;,JSPL(1 ◄0105361601) 

Dear Sir. 

J0000965 

w ,th Reftrence to your applieat,on, dated 08 Ap, 2024 you are herd>y a llowo,d to remott tht Coal from the following stack(s) form your •bov• mlt\es to the desrina11on Jindal Ste• I - Ponr Lid. (071113046042). The validity of the pe<mission 11 011.p, 2024 to 07 Moy 2024 sub,ect to obstrv•na of OM(PTS , IM & RPST & n Rufe 2007. 

!Se1m-
1v111-1x 

I 

NA 0 3000 3671 · lOO MM 

Jindal Steel and 
Power Ltd. 

(071813046042). I 

Utltal C Mines 10 I 
l\n ulViaS.H. 

I 
63.toute·Angu l· Direct to Destination by Road 
Banarpal·Pitlrl· ; 

I Pal11h11•Keonjhar· 
Borbil . KEONJHAR 

OOISHA INDIA 

Coat ~ • 
Ptlltl• 
PlenLUtkall 
CCoal 
Mineo! ,

1 M/s JS?l 
Nsbffn 
1uempted I 
from , 
St1ckl119 ' 
Ind 
s.n,;irmg 
as ptrthe, 
provision i 
Junder rule I 
10(7) or 
OMPTS 
iR\Jle,2007 
iby I 
i,D,reotor I 
of Mines 
and 
Geology 
vld• 

1
exemptlon[' 

1lener 
- -t----- --t=-.,..,.- --t= - ---t-- ---+-----~-----t--- --·---~350~M Total 000 

Momo No .••• _L42◄Do965 • 1.. ... J Mines DL. •• Ol/04/2024 

Copy to ••. Sri A1hwlni Kumar Pradhan .•..• SIM lor lnformallon. 

Memo No._._L42◄00965 • 2 __ ./ Mines DL..08/04n024 

Copy to the CGC ... ... tor information. He is duected to en•ur• 1h11 no o.re ti.yond the permlTied quantity i• transponed. 

Mtmo No ... - .. U 2400965 · 3 ..... J Mines Dt ..... 01104/202◄ 

Copy to the DOM/MO BARIPADA.8ERHAMPUR,BHAWANIPATNA.BOLANGIR.CUTTACK.JAJPUR 
ROAO,JOOA.KEONJHAR.KOIRA.KORAPUT.PHULBA NI.ROURl<ELA.SAMBALPUR lor lnforma1,on. 

Memo No ...... .l.4 240096 5 - 4. __ J Mines DL.OI/0◄/2024 

Copy to the St11lon Master_ .............. - for lnform1110n. He i s dlrec1ed to ensur~ th1t no ore beyond the perml11ed quantity I• transported 

Youro falthfolly 

OepiJty Director Of Mints, T/ILCHER 

~ 
Deputy Oiitctor Of M1n•s. TALCHER 

Deputy Director 01 Mines. TALCHER 

Deputy Oorec:or 01 Mints. TAlCHER 

O•puty Director Of Mines. TALCHER 
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The DFO 
Angul Divisioil. 
Angul. Odisha 

Subject: Req uest to initia te enq uiry and ta ke necessary action against violation of permission given 

to J SPL for usage of diverted forest area in Ka liakata RF & Durgapur RF of Angul Range. 

Respected Sir. 

Greetings of the day! 

This is in reference to the aforesaid subject, please find the derails of our observation for your kind perusal. 

Our Observations: 

I- JSPL is doing coal transportation from its Utkal BI Coal Block through a road connected from SH-63 to 

JSPL Coal Wasbery through Kaliakata RF and Durgapur RF. 

2- The road (connecting SH-63 to JSPL Coal Washery) built by JSPL within the forest area is an elevated 

( 4-5 ft. height) slag based road with approx. 30-40 ft. width and hundreds of heavy coal loaded trucks are 

plying on this road 24x7 for the purpose of coal transportation. 

3- ST community of Kaliakata and Malibrabmani village are dependent on Kaliakata RF and Durgapur RF 

for their livelihood by collecting "Tula & Mahula etc.'·, this so called service road (rather coal corridor) 

will definitely hamper their livelihood. 

4- Such transportation activities within the RF areas are disrupting (rather obstacle) free movement of 

wildlife animals and it is a risk to their life and existence too. 

5- This type of heavy vehicular movement in service road is affecting adversely to the endangered flora and 

fauna of the localities, which may lead to extinction of the species. 

6- JSPL has constructed service road within the RFs like a "National Highway•·. where the vehicles move 

in high max lights and high speed with noise causing damage to forest ecosystem. 

7- The Grama Sabha conducted at the time clearly mentioned as •'integrated elevated pipe conveyor". 

whereas JSPL has constructed a road like a national highway. 

Note: Copy of resolution of Gram Sabha attached herewith. 

~ Page 112 
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6n~-e_ rrV4f-; ~Ir) 
Purpose of [he road while rhe forest land was diverted is violating --roresc G~mH:1A1r.,tion Acts & Rules'' and 
causing damage to forest ecology and wild life an imals. 

We are observing and witnessing unetl1ical practice being done by JSfL by bypassing and violating the 
purp_ose and conditions of forest land diversion. ·• 

Our Prayer: L; ~0-) 

l - The action may be taken under the provisions let down under ·•Fores1 G:on~! ?ri~ cts & Rules". 

2- Request to take necessary action against the ED & Plant Head-JSPL Angul and Head-JSPL Coal Block. 
if found guilty (if violated the conditions and purpose of forest diversion). 

3- Request for complete closure of the road (connecting from SH-63 to JSPL coal wahsery through 
Kaliakata RF & Durgapur RF) and to convert the forest land in its original status (post cuning down of 
1429 nos. standing trees) 

Looking fon,vard for faster and proactive response from office of your good self to safeguard '·Forest 
Consumption Acts & Rules··. 

Thanks & Regards 

Satam Patnaik 
Clo: Shri Bala Krushoa Pattanaik Trust. 
6th Lane, Amalapada, 
Angul, Odisha 
Pin-759 122 
M: 8527060196 
Emai I: satarn.patnaik@grnaiI.com 

Copy To: 

I- The RCCF. Angul Circle. Angul. Odisha 

2- The DM & Collector, Angul, Odisha 

3- The SP, Angul, Odisha 

4- The Deputy Director General of Forest(C). MoEF&CC. Eastern Regional Office. 
Bhubaneswar, Odisha 

5- Add. Director & Member Secretary (Industry- I). MoEF&CC, Indira Paryavaran Bhawan, New Delhi 

6- The Joint Secretary, MoEF&CC. Govt. of India. Indira Paryavaran Bhawan. New Delhi 

7- The Chainna.n, Expert Appraisal Committee (Industry-! Sector), MoEF&CC. Govt. of India 

8- The Chairperson, National Green Tribunal 

Page 212 
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) 

) 

CERT/FICA TE 

1. Certified that the ST & other Traditional Forest•Dwellers (Recognition of Forest Rights) 
Act, 2006 and Amendment Rules, 2012 have been properly implemented in village 
Kaliakata of Chhendipada Block. 

2. Certified that, FRC in village Kaliakota has already been reconstituted and o/1 individual 
and community claims have alre_ady been settled. No claim is pending as on todo,v. 

3. Certified that, due to such a diversion of forest fond of Ac4.46(Four acre ond forty-six 
decimal)(in Kaliakata R.F.) for non-forest use, i.e., Integrated Pipe conveyor, any interest 
of PTG/PAC hos not been affected/ will not be affected for linear-projects to be taken up 
by M/s Jindal Steel & Power Ltd. 

;£,~'!} ?io . en 
/;J% I< ~'Indipada 
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Date: 

To 
The Deputy Director of Mines 
Talcher Circle, Talcher 

Subject: No Action Taken Till Date Against Violation of the Transit Permit(Permit 
No.L42400956/Mines, Dated 08-04-2024). 

Reference: 
1- Transit Permit No. L42400956, dated 08-04-2024 issued in favour of The Manger, 
Mines, Utkal "C" Coal Mines - Utkal "C" Coal Block, JS PL.Copy of Transit Permit 
obtained video my RTI application dated 13-03-1 2024 & reply from office of your 
good self vide letter no.XIV.J.9/2023 795/Mines, Dated 10-04-2024. 
2- Petition by undersignee to The DFO Angul, regarding violation of permission given 
to JSPL for usage of diverted forest area in Kaliakata RF dated 13th Feb'24. 
3- Petition(dated 13th April'24) by undersigned to The Dy Director Mines, Talcher 
Circle regarding violation of Transit Permit by JSPL, Angul. 
4- Letter(Letter No.2131 , dated 30-03-2022) from The DFO, Angul Division to The 
VP(Mining), JSPL, Angul regarding Show Cause Notice is issued for violation of 
Forest Diversion Condition of Stag~-1 & Stage-2 imposed by The Govt. of India, 
MOEF.(Copy of letter attached herewith). 
5- Letter(Letter No.3785, dated 02-12-2022) from The DFO, Angul Division to The 

) · RCCF, Angul Circle, Angul regarding reply of Show Cause Notice by user 
.. .S. ~~ncy(JSPL, Angul) against violation of conditions of Forest Diversion & to take 

t\~c~ssary action.(copy of letter attached herewith). _ 
~ 6- Reply (Letter No.JSPUANGUUEMD/22-23/7, dated 20th Apnl'22) from JSPL, 

~u•tY•Dllb...'.· ngul to The DFO, Angul Division, Angul of Show Cause Notice regarding violation 
9•J,----.,,1J- conditions of Forest Diversion . 
.,, ""\<;.. ~, ,~ 
-l ,-. ) 

0
• \.. ~ ._\c\lt. ; pected Sir, 
->., '--- ..., ../ ,.,rr, -~..,,.o • • 

ith reference to captioned subject & with reference to the above sited references, 
I'm to state the following details for your kind perusal & precipitated actions towards 
the intensional violation made by JSPL, not only for their profit but also for avoiding 
statutory payment to Government. 

Based on the transit permit issued from office of your good self, M/S. JSPL is 
permitted to transport coal from Utkal 'C' Mines to their plant site at Nisha via SH-
63.Angul, Odisha. But the said beneficiary company is transporting coal from the 
mines to their plant site through a jungle/forest area of Raijharan, Kankrei, Nisha & 
Kaliakata. 

Although the forest passage is allowed for their utility services like water pipe line, 
cable line & conveyor , without changing the character of the forest area but the 
company is using that passage for coal transportation round the clock instead of SH-
63 which has been permitted to them. 
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REFERENCE: Page -2 of reply from JSPL, The service road is meant for movement 
of construction machines & equipment for construction of conveyor, power 
transmission line & underground water pipe 

NOTE: Referred to conditions of forest diversion & permission for forest diversion is 
not for coal transportation through trucks & service road referred in forest diversion is 
not meant as a dedicated coal corridor. 

By doing such illegal transportation through forest passage, it gives much scope of 
illegal mining activities on the following aspect. 

1- To avoid Govt. Inspection on SH-63, if any. 
2- Manipulation of grade of coa l to avoid rightful Govt. fees & royalty. 
3- To manipulate the quantum of coal excavation from the eye of the Govt. 
4- To avoid other statutory norms under "Mines & Minerals(Development & 
Regulation) Act, 1957". 

More over, said forest passage is joining with their plant in close proximity to highly 
populated village Ganjiasahi of Kaliakata Village & the villagers have repeatedly 
complaining to District Administration about unbearable pollution due to coal 
transportation. 

PRAYER 
Under the circumstances sited above, your good self is requested to look into the 
matter & with held the transit pass/transport permit until the beneficiary company 
refrain from such illegal coal transportation in a forest passage illegally. 

Thanking You, 

Yours Faithfully, 

Satam Patnaik 
C/O: Shri Bala Krushna Pattanaik Trust 
6th Lane, Amalapada, 
Angul-759122 
M: 8527060196 
Email: satam.patnaik@qmail.com 

Copy To: 

1- The Mining Officer, Angul. 
2- The Director of Mines, Govt of Odisha, Bhubaneswar. 
3- The Secretary Steel & Mines, Govt of Odisha , Bhubaneswar. 
4- The Cheif Secretary, Govt of Odisha, Bhubaneswar. 
5- The Secretary, Ministry of Coal, Govt of India. 
6- The DFO, Angul Division, Angul. 
7- The RCCF, Angul Circle, Angul. 
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8- The PCCF (Forest Diversion & Nodal Officer, FA Act) , Odisha, Bhubaneswar. 
9- The Deputy Director General of Forest(C) 
MoEF&CC, Eastern Regional Office, 
Bhubaneswar 
10- The Add. Director & Member Secretary (lndustry-1) 
MoEF&CC, Indira Paryavaran Bhawan 
New Delhi 
11- The Joint Secretary 
MoEF&CC, Govt of India, 
Indira Paryavaran Bhawan 
New Delhi 
12- The Chairman 
Expert Appraisal Committee(lndustry-1 Sector), MoEF&CC, Govt of India 
13- The Chairperson, National Green Tribunal. 
14- The OM & Collector, Angul. 
15- The ADM(Revenue), Angul. 
16- The Sub-Collector, Angul. 
17- The Tehsildar, Chendipada, Angul. 
18- The LAO(General), Angul. 
19-The SP, Angul. 
20- The SDPO, Angul. . 
21- The IIC, Industrial Police Station, Nisha, Angul. 
22- The Public Grievance Cell,NGT. 
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To 

The Director of Mines & GeolO!:,'Y 
Govt. of Odishn 
Bhltbaneswar. Odisha 

Subject: No Action has been taken by The Office of The DDM, Talcher Circle till date against 
violation of the Transit Permit (Permit No. L42400956/Mines, dated 08-04-2024) by JSPL Angul, 

Odisha 

References: 

I- Transit Permit No. 1..42400956. dated 08-04-2024 issued in favour of The Manag1:r. Mines. Urkal "C" 
Coal Mines - Uikal ··c Coal Block . .ISPL Copy of the Transit Permit obtained vide my RTI application 
dated 13-03-1 2024 and reply from oflice of your good self vide letter no. XIV .J .9/2023 795/Mines. dated 

I 0-04-2024. 

2- Petition by the undersigned to The DFO Angul, regarding violation of permission given to JSPL for 
usage of diverted forest area in Kaliakata RF dated 13th Feb'24. 

3- Petition dared 13 th April'24 and further dated 5th June·24 by the undersigned to The Dy. Director Mines. 
Talcher Circle regardi11g violation o f Transit Permit by JSPL, Angul, Odisha. 

4- Letter No.2 13 1. dated 30-03-2022 from The DFO, Angul Di vision to The VP(Mining). JSPL. Angul 
regarding Show Cause Notice is issued for violation of Forest Diversion Condition of Stage- I & Stage-:! 
imposed by The Govt. of India, MORF.(Copy of letter attached herewith). 

5- Letter o.3785 dated 02-1 2-2022 fro111 n,e DFO. A11gul Division to n,e RCCF, Angul Circle. Angul 
regarding reply of Show Cause Notice by the user agency (JSPL. Angul) against viol:11ion of conditions of 
Forest Diversion and to take necessary actions (copy of letter attached herewith). 

6- Reply (Letter No . .ISPUANG UL/EMD/22-23/7, dated 20lh April"22) from JSPL, Angul to The DFO, 
Angul Di vision, Angul or how Cause oticc regarding violation or conditions of Forest Diversion. 

F Rec.eiv inQ Officer 

ectorm, · . ,t Seology 

Odi; ha t:111 u d l1 8 SW ar 

ot. !2..\.Q..6.. \!?.' .. ............. ... .. 
Page 1·13 
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Respected Sir, 

This is in reference ro the captioned subject and in reference to rhe above si1ed references. f" m to stare rhe 
fol lowing detai ls for your kind perusal and precipitated actions towards the intentional violation made by 
JSPL. 1101 only for their profit but also to r avoiding sraturory payment to the Government. 

B:i.sed 0 11 the transit pamit issued from office of your good self. M/ . JSPL is pennitted to transport coal 
from Utk:al ·C Mines to their plant site at Nisha via SH-63. Angul. Odisha. But the said beneficiary 
company is transpo11ing coal from thl! mines to their plant site through a jungle/forest area of Raijharan. 

Kankn:i. N isha and Kaliakata. 

Although the fores t passage is allowed for their utility services like water pipe line. cable line and conveyor. 
without changing the character of the forest area but the company is using that passage for coal 
transportation round the clock instead of SH-63 which has been pem1itted to them. 

REFERENCE: Page -2 of reply from JSPL. the service road is meant· for movement o f construction 
machines and equipment for construction of conveyor, power transmission line and underground water 

pipe. 

NOTE: Refem~d to conditions of forest diversion and permission for forest diversion is nor for coal 
transpor1ation through trucks and service road refen·ed in forest diversion is not meant as a dedicated coal 

corridor. 

By doing such ii lega I transpo11:1tion through forest passage. it gives much scope of i I legal mining activities 

on the following aspect. 

1-To avoid Govt. Inspection on SH-63. if any. 

2- Manipulation of grade of coal to avoid rightful Govt. lees and royalty. 

3- To manipulate the quantum of coal excavation from eye oft he Govt. 

4- To avoid other statutory norms under ··Mines & Minerals (Developmc:nc & Regulation) Act. 195T. 

Moreover, said forest passage is joining with their plant in close proximity to highly populated village 
Ganjiasahi of Kaliakata village and the villagers are repeatedly complaining to District Administration 
about unbearable pollution due to coal transportation. unfortunately. The Office of :n,e DDM. Tali.:her 
Circle is si lent even after receiving petition(twice) regarding violation of condition of tran~it permit. 

P Jg P 2· I 3 
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PRAYER 

Under the circumstances iled above. your good self is requested to look into the mailer and withheld the 
transit pass/tra11spo11µermit until the beneficiary company refrain from such illegal coal transportation in a 

forest passage illegally. 

Thanking You, 

Yours Faithfully. 

Satam Patnaik 
C/O: Shri Bala Krushna Pattanaik Trust 
6th Lane. Amalapad11. 
Angul-759122 
M: 8527060196 
Email: satam.natnaikii'!.!mail.com 

Copy To: 

I - The Mining Officer, Angul. Odisha 
2- The Dy. Dlrector of Mines, Talcher Circle. Talcher, Odisha 
3- The Secretary Steel & Mines, Govt. ofOdisha, Bhubaneswar, Odisha 
4-The Chief Secretary, Govt. ofOdisha, Bhubaneswar. Odisha 
5- The Secretary. Ministry of Coal, Govt. of India 
6- The DFO, Angul Division, Angul, Odisha 
7- The RCCF, Angul Circle, Angul, Odisha 
8- The PCCF (Forest Diversion & Nodal Officer, FA Act), Odisha, Bhubaneswar. Odisha 
9- The Dy. Director General of Forest(C), MoEF&CC, Eastern Regional Office, Bhubaneswar, Odisha 
I 0- The Add. Director&Member Secretary (Industry- I ),MoEF&CC. lndira Paryavaran Bhawan. New Delhi 
11- The Joint Secretary, MoEF&CC, Govt. ofindia, Indira Paryavaran Bhawan, New Delhi 
12- The Chairman, Expert Appraisal Committee (Industry- I Sector), MoEF &CC, Govt. of India 
13- The Chairperson. National Green Tribunal, New Delhi 
14- The DM & Collector, Angul. Odisha 
15- The ADM(Revenue), Angul. Odisha 
I 6- The Sub-Collector, Angul. Odisha 
17- The Tehsildar, Chendipada. Angul, Odisha 
18- The LAO(General), Angul, Odisha 
19-The SP. Angul, Odisha 
20- The SDPO, Angul, Odisba 
2 1- The !IC, Industrial Police Station, Nisha. Angul 
22- The Public Grievance Cell, NGT 

Page 313 
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By E-mail:- satam.patnaik@gmail.com 

OFFICE OF THE DlVTSTONAL FOREST OFFICER: ANGUL DIVISION: ANGUL 

At/Po/PS/Dist-Angul PIN-759122 Email 1.D- dfoangul@gmail.com 

Memo o. 'B'}~ /2024/Dated 06• \\-~4-'\ 

To 
Sri Satam Patnaik 
S/o Purusottam Patnaik 
At- 6th Lane Amlapada, Angul. 

Sub: - Transfer ofRTI application dated 07.10.2024 of Sri Satam Patnaik. 

Ref: - Your Application Dt.07.10.2024. 

Sir, 

With reference Lo the letter cited above, on the captioned subject, it is to inform 

you that the required information under section 6 (3) of the RTI Act, 2005 as sought for by you 

in respect of this Division is enclosed herewith for information and necessary action. 

Encl: - As above. \i\t\tr.l\ 
Public lhformation Officer 

)!?Jo the D.F.O, Angul Division 
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I 

..., 

4 . I OFFICE OF THE DIV ' -

ISIONAL FOREST OFFICER ANG UL DIVISION: ANGUL{'/· ,r . -< y 

To 

~ 

Sub: -

Letter No. ~ ~ t'B' /47/2024/DRP/Dalcd. 2...0 ' b' ~ 

Sri S.K. Shnnna, V.P., 

Jindal Steel & Power Limited. 

Diversion of 6.682 ha of forest land for laying of infrastructural facilities like 

integrated ptpe conveyor (including power transmission Line, 

underground water pipeline, service road) and railway line for transportation of 

coal to their Coal Wnshery located inside their integrated Steel Plant premises 

located in Angul district, Odisha and outward movement of finished steel and 

other by-products there from by Mis Jindal Steel & Power Ltd. 

: - Regarding use of Forest Road of Raijhnran, Kankrei, Nisha & Kalinkata 

by Mis Jindal Stt:el and Power for mineral transportation. 

Ref: - 1. No. 5003 IF& E.09.03.2017 of S.S to Govt. F& E Deptt. BBSR. 

2. Letter No.5-ORC:248/2015-BHU dL 13.07.20 I 5 of GOf, MoEF (Stage•f). 

3. Letter No. 5-ORC.:248/2015-BHU dt. 28.02.2017 ofGOI, MoEF. (Stage-II). 

4. LenerNo.5007 c:rd. 09.03.2017 of Special Secy. to Govt. FE&CC. 

5. Letter No. 5-ORC248/2015-BHU dt. 24.05.2019 ofGOI, MoEF. 

6. Letter No. 5-ORC248/2015-BHU dt. 02.06.2023 ofGOI, MoEF. 

7. Memo No.10979 dt. 08.06.2023 of PCCF, Nodal. 

8. This office memo No.2131 dtd. 30.03.2022. 

9. This office Merr.c No.8785 dt. 02. 12.2022. 

}0. Letter No.7 dtd.20.04.2022 of A VP (Env.) JSPL. 

Sir, 
Enclosed, please firid herewith a photocopy of letter No. 1088 / Mines dated 

13.06.2024, received from the Dtpc1ty Director of Mines, Talcher Circle, Talcher, which is self­

explanatory. 

Funher, the use of 1he Forest Ro!\d of Rnijhoran, Kankrei, Nisha, and Kaliakata 

by your organization is without permission from the competent authority. Hence, you nre 

requested to stop using the afon:mentioned Forest Road illegally immediately. Failure to cease 

the above activities will result i:1 !-iric1 action nguinst you as per the relevant acts and rules in 

vogue. This is for your information and necessary nction. 

Divi nal Forest Officer 

.,Angul Division. 
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. 
l 

L 

. . Copy forwarded lo the Deputy Director Mines, Talcher Circle, Talcher for 
mfo;a11on and necessary action wilh reference to your feller No.

1

\~~xes dt. 13.06.2024, 

Divisi~~t.Officer 
lA:ngul D1v1s1on 

Memo No. ~~O / Dated. •::l.Q ,b, ~ 

Copy submitted to the Regional Chief Conservator of Forests, Angul Circle, 
Angul for favour of kind information and necessary action. 

Memo No. '\~\ 

Divisi al Forest Officer 
'¼ngul Division 

I Dated. ~' 6 · ':L~ 

Copy submitted to the Principal Chief Conservator of Forests, Forest Diversion & 
Nodal Officer, F.C. Act, O/o the Principal Chief Conservator of Fore s, 0disha, Bhubaneswar 
for favour of kind information and necessary action. 

Divis10 1al Forest Officer 
t, r,,--/'\ 1-Kngul Division 

Memo No. __ '->..::!>..._ 0
_ ...:____;I Dated. ~ ... b • ~ 

Copy forwarded to the Range Officer, Chhendipada Range for information and to 
take necessary action. Shd- is reql!ested to check further violation and deviations, if any, be 
intimated to the undersigne8 for fu1ther action. 

Divisi 
ngul Division 

I 

I 
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OFFICE OF THE REGIONAL CJJIEFCONSERVATOR OF FORESTS; ANCUL CIRCLE, AT/PO- H KIMPAOA, ANCUL- 7591"3, ODISHA, Phoae-06764-296010 (0), 29601 l (Ra), Emajl Jd: rccfangul@gmail.com. 

Memo No. ;:2/ a, o(/SF-FC-4 1/2024 Dated- ;l_ ~ · b~ d ~ To '-
The Divisional Forest Officer. 
Angul Forest Di ision. 

Sub:- Request to initiate necessary action against violation of permission (through forest diversion) given to JSPL foe usage of diverted forest land/area in Kal iakata RF & Durgapur RF of Angul Range. 

E nclosed please find herewith the photo copy of petjtion dated 18.6.2024 

t 
of Sri Satam Pattanaik which is sel f-explanatory. In this connection, you are 
requested LO enquire into the pelition aod take needful act.ion ;r the matter and 
report compliance to this ollice for further action. ~ 
Encl: As above. ~hl'V/ 

Regional Chief Conservator o~f Forests 
Oz)Jigul. 

Memo No. d,1 (b 2) I Dated- ~ .> " 6 ~± Copy forwarded to Sri Saturn Partanaik. S/o- Shri Bala K hna Partanaik Trust, 6• lane, A ma lapada. Angul, 7 5 9122 for ~fonnati n and necessary action. r'1!Y. 

Regional Chief Conse~~f~:1.s 
¼ngul. 
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By email / R. T.L-Time Bound 
INVOLVES PE 'ALTY 

STATE FOREST HEADQUARTERS, ODISHA 
OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HOFF 

ARANYA BHAWA , CHANDRASEKHARPUR, BHUBANESWAR-23 

RTI-152/24, Dated.30.07 .2024 

To 
PCCF (Nodal)-cum-lleferred PIO 
O/o-PCCF & HoFF, Odisha 

Sub. RTI Application dated 30..c)7.2024 of Sri Sat.am Patnaik, Under RTJ Act. 
2005. 

Sir. 

With reference 10 the above cited subject, a photocopy of the RTJ 
Application dated 30.07.2024 of Sri Satam Patnaik is hereby forwarded for 
needfol action at your end. Therefore yoU- are requested to supply the relevant 
infonnation as sought for by the applicant related to your wing in complete 
manner. 

Fu1ther you are requested to supply the information to the undersigned 
on or before 06.08.2024 for onward transmission to the applicant. 

Encl: As aboYe (6 pages) 
Mone) Receipt No.M 3228576 
tor R!.. 10/-

Memo No. \ S \ L\2:, 

~~~ 
Public lnformationOfficer 
0.10-PCCF & Hoff_ Odisba 

By email: satam.patnaik@gmaiJ.com 
RTl-152124, Dated.30.07.2024 

Copy fon.varded Sri Satam Patnaik .. S/o-Purusottam Patna ik. At-6th Lane 
Amplapada. Po-Angul. Dist-Angul Pin-759122. Mob-85:::!7060196 for 
information with reference to his RTJ application dtd. 30.07.2024 

. ~* 
Public Information Officer. 
O/o-PCCF & HoFF. Odisha 
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By email:·satam. patnaik@gmail.com 

RTI MA TIER /URGENT 

~ G\ 

~ ~-~ 
STATE FOREST HEADQUARTERS, ODISHA 

OFFICE OF PRINCTP AL CHIEF CONSERVATOR OF FORESTS & HOFF. 
ARANYA BRA WAN. CHANDRASEKHARPUR BHUBANESWAR-23 

No. t1f39 / RTI-152/24, Dated 27.08.2024 

From: Sri Ashish Kumar Behera, OFS 
Public Information Officer, 
O/o-PCCF & HoFF, Odisha 

To 
Sri Satam Patnaik, 
S/o-Purusottam Patnaik, 
At-6th Lane Amplapada, 
Po-Angul, Dist-AnguJ, 
Pin-759122, 
Mob-8527060196 

Sub:- Supply of information on RTI application dated 30.07.2024 of S ri 
Satam Patnaik under RTl Act, 200S. 

Sir, 
ln inviting a reference to your Right to Information application dated 

30.07.2024,(received by the undersigned on dated 30.07.2024) l am 
enclosing herewith 2 pages information supplied by Deputy Conservator of 
Forests (Nodal) in connection wiTh your above RTI Application. 

Encl:-:?. pages Information. 
Yours faithfully, 

~o ~ , 
Public lnformation Officer 
O/o - PCCF & Ho FF, Odisha 
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RTI/Urgent/Tbrough E-mail 

UOI No. q1/ /9F(RTI) - 395/2024 
Dated, the tl:/'"J August· 2024 

Sub-: RTJ Application dated 30.07.2024 of Sri Sa tam Pabraik, S/o Purusottam Palnaik, At 
61h Lane Amplapada, Po-Angul, Dist-Angul, Pin-759122, Odisha received from PIO, 

RTI C ell, O/o the PCCF & HoFF, Odisha ,•idc File No. RTI-152/2024 dated 
30.07.2024 

Ref-: Letter No. 15142/RTI-152/2024 dated 30.07.2024 of the PIO, 0/o PCCF & Hoff, Odisha. 

In inviting a reference to the above cited subject, 1 am directed to furnish herewith the 

following information basing on available official records as sought for by the applicant 

Sri Satam Patnaik vide his RTI application dated 30.07.2024 -: 

Point /-: Status of leuer (Memo No. 5244 dated 09.12.2022) sent by the RCCF, Angul Circle, 

Angul lo the PCCF (Forest Diversion & Nodal Officer, FC Act) regarding violation o_( forest 

diversion by the user agency (JSPL, Angul) 

Rephr-: The RCCF, Angul Circle has been requested vide Memo No. 15415 dated 0 1.08.2024 of 
the CCF (Nodal), 0 /o the PCCF & HoFF. Odisha to furnish a detailed comprehensive report 

with specific views/comments on the violations committed by the user agency and action ta.ken 

thereof alongwith the KML files of the forest land violated for onward transmission to the Govt. 

of India. A copy of the said letter is enclosed as A.nncxure-1. 

Point 2-: Copy of action taken ((( any) reporl by the PCCF (Forest Diversion & Nodal qff,cer, 

FC Act) regarding violation ojforest diversion by user agency (JSPL) after getting lef/er from 

the RCCF. Angul Circle, Angul. 

Reply-: The Reply from RCCF, Angul Circle is awaited for taking further course of action. 

Point 3-: Copy of communication (if any) to the .'vfoEF & CC, Govt. of India, Eastern Regional 

Office & to the MoEF & CC, Gm·t. of India, New Delhi regarding viola/ion of forest diversion by 
user agency (.JSPL, Angul)-

Reph1-: Specific recommendation from RCCF, Angul Circle/DFO. Angul Forest Division is 

awaited so as to communicate the same to the Govt. of India, MoEF & CC. ~~} 

Dy.CF(Nodal) 
0 /o PCCF & I Io FF. Qdjsha 

To 
The Public Information Officer 
(RTI Cell) 
0/o the PCC.F & I !off, Odisha 
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( 

To 

@·:-:• 
Urgentffhrough E-mail 

STATE FOREST IlEADQUARTER , ODISHA 

OFFICE OF TIIE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & HoFF 

PLOT NO. GD-2/ 12, ARANYA B1IAWAN, CIIANDRASEKHARPUR 
BIIUBAN£SW AR-751023 

E-mail-: aodal.pccfnoff@odisha.gov.in / nodal.pccfodisha@gmail.com 

Memo No. t SL\ , 5 /9F (MG) - 406/2010 

Dated, B hubaneswar the o \_ S\- August ' 2024 

The RCCF, Angul Circle 

ub-: Diversion of 6.682 ha of fore t land for laying of infrastructural facilities like 

Integrated Pipe Conveyor (including power transmission line, underground water 

pipeline, service road) and railway line for transportation of coal to their coal washery 

located inside their Integrated tee} Plant premises in Angul district, Odisba and 

outward movement of finished steel and other by-products by M/s Jindal Steel and 

Power L imited - regarding. 

Ref-: (i) Your Ylemo o. 5244 dated 09.12.2022 

(ii) This office Memo No. I 0979 dated 08.06.2023 

In inviting a reference to the memos cited above on the captioned subject, it is to inform you 

that the Gol, MoEF & CC, Eastern Regional Office vide Lr No. 5-ORC248/2015-BHU dated 

28.02.2017 has accorded SLage-11 / Final approval with imposition of 23 nos. of conditions. 

In this context, you have stated vide your memo at (i) that the DFO, Angul Forest Division 

has issued show cause notice to the User Agency fo r committing violations in respect conditions 

imposed in the iage-lT approval order. The DFO, Angul forest Division has reiterated that the 

reply furnished by the User Agency is not tenable against the violations commilted. 

Further, the Go! , MoEF&CC, Integrated Regional Office, Bhubaneswar vide Letter No. 5-

ORC248/2015-BHU dated 02.06.2023 has infom1ed that the said project was monitored on 

27.04.2023 by the DIG of Forests (C) and observed that in place of conveyor belt as per the 

approved land use, a road has been constructed by the User Agency which is in gross violation of 

FC Act, 1980. The DFO, Angul Forest Division was hence requested vide this office Memo 

No. l 0978 dated 08.06.2023 to furnish a detailed report on the gross violation by the User Agency 

alongwith the action taken report through you. 

In view of the above. I am directed to request you to furnish a detailed comprehensive report 

with specific views/comments on the violations committed by the User Agency alongwith the KML 

files of the forest land violated for onward transmission to the Gol, MoEF&CC, Regional Office. 

13hubaneswar for taking necessary action at their end. 

"--..._---- \ \ g \ np 1..-½ 
0 

Chief Conservator of Forests (Nodal) 

Y.lemo No. \ Sl\ \ 6 Dt.0\,. a -:,- ~0~1, 
Copy forwarded to the DFO, Angul Forest Division for infonnation & necessary action with 

reference to Memo No. 5245 dated 09.12.2022 of RCCF, Angul Circle and this office Memo 

1o.10978 dated 08.06.2023. 

~ I \ fi / ~~ 
Chief Conservator of Forests (Nodal) 

'f 
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Date: 03- l 0-2024 

To 

The Dy. Inspector General of Forest((") 
MoEF&CC. £ast~rn Region Office 
Bhubant!S\\ ar, Odisha 

Subject: No Action has been initiated against JSPL. Angul till date for Violation of Forest Dinrsion 
(Kaliakata RF). 

Reference: 

I - Stage- I Appro,·al by MoEF&CC: 

A pproval of Forest Di version of 6. 78 Han Forest Land b, MoEF&CC. Eastern Regional Oftice Vidc Letter 

1 o.5-OR0481:20 15-BH U dated 13-07-20 15 with 28 conditions. 

2- Stage-2 Approval by MoEF&CC: 

Approval of Forest Diversion of 6. 78 Han Forest Land by MuEr-&CC. Easti:rn Rcgi,)nal Office Vide l.tuer 
No.5-ORC2-18 2016 dnted 28-02-:W 17 w i th 23 c,mditions. 

3- Order from Forest & Environment Department. Govt. of Odis ha ( Letter no.5003. dared ()Cl103-2~) 17 J 

to all concerns for integrated pipe conwyor. (i ncluding transmission li ne. underground ripe l ine. :,;er, il'e 
road ) and railway road. 

4- felling or Trees: Letter from The DFO. Angul Division t,1 The Range Offo:c:r_ Angul Range (lern:r 
no.4934. dakd 04-08-2030). 

5- Violation of Conditions: Letta (letter no. 2 13 1. dakd 30-03-2022) from The DFO, Angul Divisi,~n to 
JSPL regarding v io lat ion o fcondirions of Stage-I & Stage-II. 

6- .ISPL·s Reply (Lener no . .ISPL ANGi EMDi22-23 7. uated 20-0-1-1022) to The DFO. Angul Divisil,n 

regarding Show Cause notice related Lo \.folation or Ct)ndiiil111::. 

7- JSPL ·s Repl) to Show Cause Notice ( !.~tter no.8785. Dated 02-1 2-2022) forwarded b,: The DFO. l\ngul 
D ivi::-ion ro The RCCF. Angul Ci r.:le to take m:t:essar:- action. 

8- Letter ( letter no.3615. dated 30-06-2023) from T he DFO. Angul Oi \. ision to .I SP!. regarding pmpo~ed sik 

insp<.clction based on observation by The Dy. l 11~pec1or General of Fon:st(C). M oEF&CC regarding g.ros. 

vio lation under FC Act. 1980. 

I . 
' ~-~ -1·-. f"),:..~ 

, ...,,. \ rt:J ~~•-1~ \ .... ,. ,._. 

1 15 
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9- TI1e RCCF. Angul Circle had appraised (lener no.5244. dated 09-1 2-2022) to The PCCF ( Forest Diversion 

& 1 odal) regarding violation of conditions (with reference of report from The DFO. Angul Division) and 

requested for necessary action. 

10- The CC'F(\Jodal) has directed (based on Rl I Application dated 30-07-2024 from atam Patnaik) to l l1c 

RCCF. Angul Circle through lener no. I 5415. dated O 1-08-2024 to provide a detailed comprehensive report 

with spcci fie views/comment. on th<! violation. 

11- Satam Patnaik"s petition regarding, iolation or condition to the following Foresr Departments. 

• To The DFO. Angul Division on 13-02-202-t 

• To The RCCF. Angul Circle on I 8-06-202-t 

• To The DFO. Angul Division on 21-07-2024. 

• To The PCCF (f-or<!st Diversion & odal Oflicer. FC Act) on J0-07-2024. 

12- Saram Parnaik"s perition 10 The Mining Depanmem n:garding violation of Transport Permit (TP) b~ 

JSPL Angul and Transportation of vial by trucks through Kaliakata RF. 

• To The DOM. Talchd s Circk on 16-04-2024. 

• To The DDM, Talchds Circle on 05-06-2024. 

• To The Director of Mines. Go\.1. ofOdisha on 13-06-2024. 

Respected Madam. 

This is in reference to the captioned subjected and further with reference 10 the sited refcren..:cs. pk,t-;c find 

the derails for your kind perusal & neccssal) action. 

Our Obsen ·ations: 

I- JSPL is doing coal transp~matilm from its Utkal BI Coal Bloc!... through a _road cnnnL-cted from SH-63 le) 

JSPL Coal Washc11 through Ka liakata RF and Durgapur RF. Thi~ issue h:i~ abo been e"calated to The DDVI. 

T:ikher Circle (on dated 13th April"24 & further on 5th June"14) & also 10 The Dirccwr Mines 011 I.3th 

Juoe·2-t No action taken by Mining authorities (Tht:' DDM & The Director Mines) against violation or 

Transit Permit. 

2- The road (connecting SH-63 10 JSPL Coal \Vasher)) built b: .ISPL ,1,i1hin 1he t<.1rest area is an ekvated 

( 4-5 ft. height) slag basl':d roaJ with more than IO meters (approx. 3()-40 ft.) ,\ idth instead of approved 

width of 2.5 meter and hundreds of hea,) coal loaded trucks pl) ing on thi:- road 2-lx 7 for the purp..be of 

coal transportation. Its violation of conditions of forest di,crsion and purpose of li.>rest di,ersion. 
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3- Additional trees ( other 1ha11 approved 1429 no . of rrees) cut dO\\ n by the user agency as user agency had 
v. idened the approved service road to more than IO meters instead of app,r.oved width of2.5 meters. Such cur 
d0\\11 of trees must be done without any appro\'al from the appropri:ne authority b: violating ··Forest 
Conservation Acts & Rules··. 

4- ST c0mmunity of Kaliaknta and Malibrabmani villagl! are depcndl!nt on Kaliakata RF and Durgapur RF 
for their livelihooJ b) colkc1ing ··Tula and \'1ahula ere:· thi,; -.o c::i.lled sen ice road (rather c~1al corridor}\\ ill 
defi nitd) hamper their livelihood. 

5- Such 1ranspona1ion acti, it: \.\ ithin the RF areas di ·rup1ing (rnthl!r obstacle) free 1110\ cmenr of " ildlife 
animals and i1 is a ris"- 10 1hdr life and exiS1encl! too. 

6- This t: pe of heav) vehicular movement in service road is affecting adversely to the endangered flora and 
fauna ofthl! localitil!S. \\hid, may lead 10 extinct of the specie:.. 

7- JSPL has com:,tructed service roaJ wi thin the RFs lil,.e a ··National Highway ... \\·here the vehicles 
movement '>\·irh high max lights and high speed\\ ith noise causing damage to forest ecos) stem. 

8- The Grama Sabha conducted a l the time was clearly mentioned as ··integrated elevated pipe conveyor··, 
where~L'i JSPL ha,: construct<!d a road like a national high\\i'I) . 

Refer: R<!solution of Gram Sabha. 

Unfortunately. no action has been initiat<!d agains1 JSPL. Angul till date for intt'ntionally violating conditions 
of Forest Divers ion. Rather office of The PCCF (N0dal) wa:; trying to suppress the issue by nor taking any 
action e, cn after receiving repo11 from The RCCF. Angul Circle si nce 09-1 2-2022. 

Su..:h intentional violation of conditions of Forest Divc:rsi,111 is violation or ··Forest Con~crvation Acis & 
Rules·· and causing serious damage to foreS,t ecology and wild life animals. 

We are obst'rving and \\itnessing. unethical practice being J one hy JSPL. Angul b;y bypa!>sing and , iolating 
the purpose and conditions of forest land diversion. 

PRAYER 

I - Action may be taken under rhe provisions let down under ··Fore$! Conservation Acts & Rutcs··. 

2- Reques110 1ake necessal} legal action against 1:-_0 & Plant Head-J PL Angul and He:id-JS PL Coal I31ock 
under ··Forest Conservation Acts 8:. Rules·· as the user agency has accepted (through rc:ply of show cause 
notice by The DFO) violation ofCondi1ic1ns & Purpose of forest diversion and The DFO-Angul Di, isi,)n has 
also reque· ted Tht: RCCF. Angul Circle to take neccssar~ action against violation of··c onJitions & Purrose 
of Forest Divers ion··. 

3- Rt'4uest for complete closure ofth<! road (connec1ing from SH-63 to JSPL coal \\,\Sher: through Kaliak,na 
RF and Durgapur RF) and 10 c{11wert the for..:st land in i1s original status ( prior 10 cun ing down of I -t29 no:;. 
standing 1re..:s J by removing force fu l encroach111e111 (otht:r rhan appr~wed la:-, out and conditiM~ ur f,1 rest 
diversion} and plantation 10 be don..: in the area ,\here tree:, cut dov.-n b) the user agenc:CJSPL) for ,,idening 
the road unlawful!). 
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-t- Request to evaluate the additional no. of trees cut do,rn by the user agency unlawfully by violating 

condirions of forest diver ion v..hile widening the road to more tha~_I0 meters (instead of approved 2.5 

meters) and to take neces~al') legal action against the user agency(JSPL) for cutting down trees without 

arproval frum appropriate authorit). 

Looking forward for faster and proactive response from office or )Our good self Ill afeguard --rarest 

Con:-ervation Acts & Rules"· for larger imere ·t or rhe societ) and to protect environment. 

fhanking ~ou 

Satam Patnaik 
Clo Shri Bala Krushna Pattanaik Trust 

6th Lane. Amalapada 
Angu!, Odisha 
Pin-7591 22 
M: 8527060196 
Email: satam.patnaik@gmail.com 

Copv to: 

1- The DFO. Angul Division. Angul. Odisha 

J- The RCCF. Angul Circle. Angul. Odisha 

3- The Principal Chief Consen-ator l)f Forests (Fort!st Di"ersion & Nodal Ofticer. FC Act). Govt. l)f 

Odisha. Bhubancswar. Odish:i 

4- The D~ . Director General ofFore;t(C). :'vlo[F&CC. Eastern Rcgil)nal Office. l:3hubaneswar. Odi~ha 

5- Add. Director & Member Secretar)' (lndu~try-1 ). MoEF &CC. Indira Paryavaran Bhawan. New Delhi 

6- The Jl)int Secretary. MoEF&CC. Govt. of India. Indira Par~ a, aran Bha,..,-an. ew Delhi 

7- The Chairman. bpert Appraisal Commince (lndust~ - I ·ccttX). MoEF&CC. Govt. o f lnuia 

8- The Mining Oftit.:cr. Angul. Odisha 

g_ The Deputy Director of Mines. Talcher Cir..:le. Talchcr. Odi ·ha 

I 0- TI1e Director of Mines & Geology. Govt. of Odisha. Bhulianes,,ar. Odisha 

I I- The Secretary Steel & Mines. Govt. ofOdisha. Bhubaneswar. Odish.i 

I~- The ChiefSt:t:retary. Govt. ofOdisha. Bhubanes,,ar. Odisha 

13- The eeretar}. Ministl} of Coal. Govt. of India 

4 15 
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14- The DM & Collector. AnguJ. Odisha 

15- The ADM(Revenue), Angul. Odisha 

16-The Sub-Collector. Angul. Odisha 

17- The SP. Angul. Odisha 

18- The SDPO. Angul. Odisha 

19- The !JC. Industrial Police Srat1on. Nisha. Angul. Odisha 

20- The Public Grievance Cell. NGT 

21- The Chairperson. Lokayukta. Odisha 



Annexure A-1398

SPEED POST 

~ lmlm' I Government of India 

~ . itif vi~ qftriir ~ / Ministry of Envlronmer:it,..Forest and Climate Change 
.:, 

~ ehtir ~ / Integrated Regional Office 

1!'13, ~~ I A/3, Chandrasekharpur 
.:, 

~ <R - 751 023, mfnrr I Bhubaneswar - 751 023, Odisha 
.:, 

Telephone: 0674 - 2301213, 2302432, 2301248. 2302452, 2302453. E-mail: roez.bsr-mef@nic. in 

File No. 7(28)2023-FCE(JSPL-KaliakataRF) Date 09.1 0.2024 

To 

T he Additional Chief Secretary, 
Forest, Environment & Climate Change Department, 
Govt of Odisha. Bhubaneswar. 
At- New Forests Secretariat, Kharavela Bhawan 
Gopa Bandhu Marg, Keshari nagar 
Bhubaneswar 
Odisha 75100 I 

Sub: Complaint regarding" no Action has been initiated against JSPL, Angul till date for Violation of 
Forest Diversion (Kaliakata RF)"-rcg. 

Si r, 

With reference to Lhe subject cited above I am directed to draw your kind attention that this 
oftice has received a leuer dated 3rd October vide mail from Shri Satam Patnaik regarding JSPL 
(Jindal Steel and Power Limited), Angul. The public grievance addresses the non-action against 
JSPL for violating conditions related to the diversion of forest land in the Kaliakata Reserve Forest 
(RF) area. The complainant cites multiple official communications and approvals, starting from 
2015, which laid out specific conditions for the use of 6.78 hectares of forest land. Despite these 
conditions, the company allegedly constructed a road far exceeding the approved dimensions, cut 
down additional trees unlawfu lly, and caused environmental harm by disturbing local wildlife and 
the livelihoods of the indigenous ST communities The copy of the public grievance is attached 
herewith. (Copy of the letter enclosed). 

It is requested to gel the matter enquired and necessary action may be taken. Action taken 
report may be submitted to this Office. 

Encl: As above 

Copy to: 

Yours faithfully, 

(Padma Mahanti) 
Deputy Inspector General of Forests(C) 

1. T he Prinicipal Chief Conservator of Forests, Government of Odisha. 
Bhubaneswar.,AranyaBhawan,Chandrasekharpur.Bhubaneswar- 751023, For Kind Information 
and necessary action please. 
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SPEED POST 

2. The Prinicipnl Chief Conservator of Forests (NODAL), Government of Odisha. Bhubaneswar, 
AranyaBhawan,Chandrasekharpur.Bhubancswar- 751023, For Kind Information and necessary 
action please . -

3. Sbri Satam Patnaik C/o Shri Bala Krushna Pattanaik Trnst,6th Lane, Amalapada, Angul, Odisha, 
Pin-759122, M: 8527060196, Email: satam.patnaik@gmail.com 



VAKALATNAMA 

 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA  

ORIGINAL APPLICATION NO. ___________OF 2025 

IN THE MATTER OF: 

SATAM PATNAIK                                           …APPLICANT    

      VERSUS 

STATE OF ODISHA & ORS.            …RESPONDENTS 

KNOW ALL to whom this present shall come that I/We, Satam Patnaik, the above-

named Applicant, do hereby appoint Mr. Sunil J Mathews, Ms. Jyoti Chib & Ms. 

Yashika Singh (herein after called the advocate/s) to be my Advocates in the above 

noted case authorized to them: - 

 

SUNIL J. MATHEWS, Advocate Enrolment No. D/87/2002 

JYOTI CHIB, Advocate Enrolment No. D/ 

YASHIKA SINGH, Advocate Enrolment No. D/8859/2024 

Chamber No. 114, 128, RK Jain Block, 

Supreme Court of India, New Delhi – 110001 

Email: sjmathews@gmail.com 

                              advocatejyotirajput83@gmail.com 

                           Mob.: +91 9311567212 

 
To act, appear and plead in the above-noted case in this Court or in any other 

Court in which the same may be tried or heard and also in the appellate Court 
including High Court subject to payment of fees separately for each Court by me/ us. 

 

To sign, file verify and present pleadings, appeals cross objections or 

petitions for execution review, revision, withdrawal, compromise or other petitions 
or affidavits or other documents as may be deemed necessary or proper for the 

prosecution of the said case in all its stages. 

 

To file and take back documents to admit and/or deny the documents of 
opposite party. 

 

To withdraw or compromise the said case or submit to arbitration any 
differences or disputes that may arise touching or in any manner relating to the said 
case. 
 

To take execution proceedings. 

 

mailto:sjmathews@gmail.com


The deposit, draw and receive money, cheques, cash and grant receipts 
thereof and to do all other acts and things which may be necessary to be done for the 
progress and in the course of the prosecution of the said case. 

 

To appoint and instruct any other Legal Practioner, authorizing him to 
exercise the power and authority hereby conferred upon the Advocate whenever he 
may think it to do so and to sign the Power of Attorney on our behalf. 

 

And I/We the undersigned do hereby agree to ratify and confirm all acts done 
by the Advocate or his substitute in the matter as my/our own acts, as if done by 
me/us to all intents and purposes. 

 
And We undertake that we or our duly authorized agent would appear in the 

Court on all hearings and will inform the Advocates for appearance when the case is 
called. 

 

And we undersigned do hereby agree not to hold the advocate or his 

substitute responsible for the result of the said case. The adjournment costs whenever 
ordered by the Court shall be of the Advocate which he shall receive and retain 

himself. 

 

And we the undersigned do hereby agree that in the event of the whole or part 

of the fee agreed by me/us to be paid to the Advocate remaining unpaid he shall be 
entitled to withdraw from the prosecution of the said case until the same is paid up. 

The fee settled is only for the above case and above Court. We hereby agree that 
once the fee is paid. I /we will not be entitled for the refund of the same in any case 

whatsoever. If the case lasts for more than three years, the advocate shall be entitled 

for additional fee equivalent to half of the agreed fee for every addition three years or 
part thereof. 

 

IN WITNESS WHEREOF We do hereunto set our hand to these presents the 
contents of which have been understood by us on this 5th of March 2025. 
 

Accepted subject to the terms of fees. 

 

 
  
                                                             

 

 

 

            (Sunil J. Mathews)    (Jyoti Chib)     (Yashika Singh)                        (Client) 

                   D/87/2002            D/13114/2023      D/8859/2024 
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